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- Glossary
-~ ATFD Agitated Thin Film Dryer
~ BOD Biochemical Oxygen Demand
CEMS Continuous Emission Monitoring System
COD Chemical Oxygen Demand
CPCB “| Central Pollution Control Board
EPR Extended Producer Responsibility ]
ETF Effluent Treatment Plant
= GPS Global Positioning System
HPRO High Pressure Reverse Osmosis |
 KLD Kilo Liter Daily
MEE Multiple Effect Evaporator
MW Mega Watt
R Pan Tilt Zoom
RO Reverse Osmosis
SOP Standard Operating Procedure
STP Sewage Treatment Plant
TDS Total Dissolved Solid B
| TSDF Treatment Storages Disposal Facility
| ZLD Zero Liquid Discharge
>
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Joint Committee Inspection Report in the matter of
‘Rajendra Singh Thakur V/s State of Madhva Pradesh &Ors.’

In the present case the applicant sent a letter petition to Hon’ble NGT Central
Zone Bhopal and intimated about health & hygiene related issue and
environmental pollution caused by M/s Sun Pharmaceutical Industries Dewas
(MP). Hon’ble Natiohal Green Tribunal (CZ) took suo-moto cognizance and
registered the case as O.A. n076/2024*Rajendra Singh Thakur Vs State of
Madhya Pradesh &Ors.” and directed vide its order dated 3.4.2024as under vide
paral 6 and 7 :-

1. The issues raised in the abovesaid original application is use of
polythene and poly bags, which are most harmful to the environment and
used by the Sun Pharmaceutical Company Dewas in large quantity. The
material is highly flammable product and there are misuse of electricity and
untreated polluted water being discharge from the unit to the open lan d.

6. In view of the seriousness of the matter we constitute a Joint Committee
consisting the following members (0 visit the site and submit the action
taken report.

i. One representative from the Central Pollution Control Board (M.F.)

ii. One representative from the Madhya Pradesh State Pollution
Control Board

iti. One representative from the District Magistrate Dewas (M.P. )

7 The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

In compliance with the Order dated 03.04.2024 of Hon’ble NGT (CZ)and
based on the nominations received from the organizations concerned, Joint
Committee has been constituted. The Committee was directed to ascertain
verification of the violations and submit the factual report to the Hon'ble
Tribunal. The committee comprising the following members:

| Sh. Abhishek Sharma, City Magistrate District Dewas MP
2 Sh. H.K. Tiwari Regional Officer, M.P.P.C.B, Ujjain
3. Dr. Anoop Chaturvedi, Scientist “B* CPCB, Bhopal
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Terms of reference (ToR) to the Joint Committee:

The Terms of the Reference (ToR) to the Joint Committee referred therein the

L
Order dated 03.04.2024 of Hon’ble NGT in the above matter inter-alia include
» the following: ‘
-
. Committee shall visit the site, collect relevant information and submit a
factual report within before Central Zonal Bench at Bhopal.
o 5. To assess the alleged environmental issues as mentioned in petition, if

any on the said area.

In compliance of the above direction, the joint committee visited area
under question in Dewas, on 13.06.2024 to assess the factual status of
allegation made in petition and present compliance status of use of
polythene, safety precaution on handling of Potassium Clavulanate,
electricity consumption, status of Zero liquid discharged, health & hygiene
and duty hours of employees etc.

For better coordination in the investigation, the committee informed
the applicant well in advance regarding the proposed visit. All the members
of the Joint Committee were present and deliberated the TOR to the
Committee and the issues involved therein. Sh.Rajender Singh
Thakur(applicant) along with his other colleagues were present and discussed
the issues mentioned in the petition. The representative of M/s Sun Pharma
(further reffered as unit)Sh. Vivek Bhargav, Sh. Shailesh Narkarwere also
present and explained about technical operation of the unit and legal aspects
of the case. The other officials present during the inspection are Dr. Deepak
Kale, Scientist, Ms Nikita Barde District Env. Officer, MPPCB and Shri
Neetesh Chaurasiya Jr. Engg. MPPCB.

The applicant Sh Rajendra Singh Thakur informed to the Committee
that. he has not sent any complaint to the Hon’ble NGT or any other
government department and the letter head and signature used in_the
application is fake and morphed by unknown person.Sh Thakur also told that
when he came to know about this fraud, he immediately informed to police
station on 14.03.2024 and the case was registered in Hon’ble NGT(CZ) on
21.3.2024, the intimation given to police station is enclosed as Annexure-01.

ﬁ
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The applicant also submitted the affidavit before the Hon'ble
NGT(CZ) Bhopal regarding fraudulent on the name of him, the copy of the
affidavit is enclosed as Annexure-02.

However, to find out facts, as well as to know the extent of problem, the
committee visited the plant premises and nearby area physically which are
mentioned in petition and discussed the issue of waste water discharged in drain
if any or any such instances in the recent past. The major observation of
physical survey has been recorded in the form of Panchnama, which is enclosed
as Annexure-03. After inspection of the site committee members again
interacted with applicant and other local residents to provide further
opportunities for providing any other information related to the application.

GPS location of the unit has been recorded using a mobile-based GPS
application. The google map of the site and photographs were taken during the
inspection are enclosed herewith. The geographical coordinates of unit and its
surrounding area are22°92°79.35"°N, 76°02'98.74"°E.To co-relate the visual
observation, samples of nala passing through unit and outlet of RO and STP has
been collected and later analysed by Regional lab. MPPCB, Ujjain for relevant
parameters,

M/s Sun Pharma Dewas and nearby area
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A brief on the industrial cluster & norms

M/s Sun Pharma Industries, Dewas (earlier known as Ranbaxy Ltd) was
established in the year 1983as formulation site at Dewas. This Plant
conceptualized for handling Non sterile Semi Synthetic penicillin's/

- Cephalosporin's / General category products. The Plant has been built for
supplying products to Domestic and International Regulated markets. The Bulk
drugs Site established tn the year 1992 Now this site is having 08 manufacturing
plants of General API, Penem API (Sterile) & Intermediates.

The unit has Formulation and Bulk drug manufacturing plant in same
premises and have valid Consent upto30.04.2025 and 30.11.2024 respectively
under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981for the production of the same. The copy of the
consents is enclosed as Annexure-04

ot The unit is also having valid authorisation under Hazardous and other
Wastes (Management & Transboundary Movement) Rules, 2016 and valid upto
30.11.2026 and disposed all the hazardous waste as per condition given in
authorisation.

The committee made the following observation on the issues as
mentioned in petition during site visit: -

Issue No. 01: The use of polythene and polybags which are most harmful
to the environment and are used in large quantity by the company. The
company used more polvthene and polybags than the entire city.

To verify the above fact the committee visited the raw m aterial handling,
drug packaging and waste collection yard area, observed that Plastic is widely
used for the production of packaging systems in various section of unit, due to’
its characteristics of flexibility, mechanical strength and stability.One of the
most obvious functions of pharmaceutical packaging is protection against
physical damage as a product moves through the supply chain. As informed by
the unit representative pharmaceutical products and plastic materials properties
is essential to ensure the safety of the protected pharmaceutical products to
reach its final destination.

The various type of plastic packaging i.e. LDPE, PP, PET is being used
and same is generated as plastic packaging waste and as per Plastic waste

-ﬁ
JC report of Hon'ble NGT OA no. 76 of 2024 (CZ) Page 5




'J

management Rules 2016 as amended unit has to dispose the plastic waste in
accordance to ‘Guidelines on Extended Producer Responsibility for Plastic
Packaging’.

Extended Producers Responsibility (EPR) regime is under
implementation as per Plastic Waste Management Rules, 2016, as amended
according to which it is the responsibility of Importers and Brand-owners to
ensure processing of their plastic packaging waste through recycling, re-use or
end of life disposal. As per these guidelines, Producers, Importers and Brand
Owners (PIBOs) shall have to register through the online centralized portal
developed by the Central Pollution Control Board. PIBOs who are operating in
more than two States shall be registered with CPCB in compliance of the rules
the unit get registered on portal and registration certificate with annual plastic
waste management target is enclosed as Annexure-05

Further, as per the information, available on the Centralized EPR Portal,
‘Sun Pharmaceutical Industries Limited” is a Brand Owner and details of
compliance with EPR Guidelines is as follows:

. It has registered on the above said portal on 03 June 2022 having EPR
target for financial year 2022-23 of 2,024.18 tons [Rigid Plastic (Cat-1): 1477.52
MT and MLP (Cat-111): 546.66 MT].

. The unit has submitted the annual return for financial year 2022-23 on
25-11-2023 along with fulfilment of their EPR target which is enclosed as
Annexure-06

Moreover, as per the information provided by the unit, the EPR target for
financial year 2023-24 is determined as 3,772 tons [Rigid Plastic (Cat-1): 2208
MT, Flexible Plastic (Cat-1I); 109 MT and MLP (Cat-IlI): 1455 MT], which
needs to be fulfilled while submitting annual return for financial year 2023-
24 For completion of plastic EPR targets the unit engaged M/s NEPRA
Resource Pvt. Ltd. Ahmedabad. The committee randomly verify the documental
proof of waste disposal which is submitted by the NEPRA on behalf of the unit
which is enclosed as Annexure-07

Hence the committee has not observed discrepancy in plastic waste
management as all the waste is being collected at centralised location of the unit
and sent to authorised recycler for further disposal on daily basis in accordance
to rules.

ﬁ
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Issue No 02-The highly flammable product port Clave Potassium
Clavinate is manufactured in the company which has cause fire several
times. The company does not give information to government. This
medicine manufactured in block A and Cof the company.Hundreds of

labor are working here and fire accident that happened in_crackers
factory in Harda MP may occur here also.

As mentioned above the unit involved in production of Port Clave
Potassium Calvinate in this regard the unit representative informed the
committee that the unit is not manufacturing Potassium Calvinate however, for
formulation purpose same is procured from outside and stored in cool and dry
condition in isolated place with lock and key arrangement as per protocol. As
per the requirement it is issued from the store and blended with other ingredient
and binding agent to make drug in tablet form or in power form.

Clavulanic acid, also known by its potassium salt form clavulanate, is
FDA approved for clinical use in conjunction with amoxicillin to treat certain
bacterial infections. This can be based on the source of the infection, Gram
stain, or culture and sensitivity results.

As per MSDS sheet of the Potassium Calvinate given by the unit is its
flammability and reactivity are minimum hence the possibility of any explosion
may not arise. The MSDS data sheet is enclosed as Annexure-08. The unit has
also conducted the test of Potassium Calvinate powder from M/s GVS Cibatech
Pvt Ltd. Which is firex testing laboratory based at Mumbai, the report also
indicated that *The material is not likely to be dust explosion hazard and has
Minimum Ignition Energy (MIE) of more than 1000 mJ’. The test report dated
29.12.2021 is enclosed as Annexure-09. The MIE is a safety characteristic in
explosion protection and prevention which determines the ignition capability of
fuel-air mixtures, where the fuel may be combustible vapor, gas or dust.

The committee member visited the storage and formulation area of
Potassium Calvinate and observed no possibility of explosion hazard from that
particular area.

The unit has also obtained the necessary manufacturing license No
25/18/23in form 28 issued by Food and Drug Administration department of MP
regarding use of Calvulanate Potassium and same is valid upto 8.3.2025 the
manufacturing license is enclosed as Annexure-10

%
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Issue No. 03-There is lot of misuse of electricity and need to charee 50%
more bill by imposing special terrif in this company.

The unit representative informed that during last three years the
energy consumption is gradually decreased because of various initiative taken
by the unit i.e. Stoppage of dehumidifier in sterile block, installation of IE3
motors, energy cfﬁcit:nt“ CT pump, installation of screw air pump etc. the
cumulative effect is reduction of energy consumption as documental proof unit
showed energy audit report and energy efficiency award of 2021 the efforts
made by the unit is enclosed as Annexure-11 The document given by the unit
reveled that the power index was 10.3 in 2021-22 and decreased 8.6 in 2023-
24 (kwh per thousand-unit production) which is enclosed as Annexure-12 The
unit also installed its own solar power plant of 30 MW capacity at Tarana near
Ujjain and same is used for industrial purpose through grid. The unit is using
approx. 50% solar power for its production, the power consumption during
last three previous year given by the unit is enclosed as Annexure-13

Issue No 04- Dirty water containing chemicals is released into the drain at
night in this company which is harmful to the environment.

The prime allegation in the application is discharging of waste water in
night time by the unit causing water pollution, to verify this fact committee has
been visited the entire adjacent area of the unit and pond but no such kind of
activity of waste water discharge was observed by the committee. On the
contrary the unit representative informed and it was also observed by committee
a natural nala namely Rajeev Nagar nala passes through the unit which is
entered from the back side of the unit and joins the Nagdhaman River, and
mainly carrying domestic waste water of nearby residential area.

To assess the present status of water quality, samples of Rajeev Nagar
nala before entering the unit and after leaving the unit has been collected and
analyzed by Regional Lab. MPPCB, at Ujjain. The results of water analysis as
given below:

e
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Nala Water Analysis

S. | Parameters | Unit Rajeev Nagar nala | Rajeev Nagar
No. U/S Or before | nalaD/S Or after
entering the unit leaving the unit
| 1 |pH pH Units 642 ° 6.86
2 | Chloride as CI mg/1 380 372
3 | Total Solids mg/| 1972 1924
4 | Suspended Solids mg/l 60 72
5 | Total Dissolved Solids mg/l 1912 1852
& | B.0.D.(3 Days 27°C) meg/| 28 26
7 | Chemical Oxygen mg/| 110 G0
Demand
8 | Phosphate as PO*-P mg/! 104 | 092

| Based on the above analysis values of Rajeev Nagar nala it can be
concluded that there is no reportable changes w.r.to pH, Chloride, COD and
BOD values before entering and afier leaving the unit premises. It indicated
that no additional mixing of industrial effluent in the drain while passing
through unit premises however if municipal corporation install the STP/in-
situ type system of adequate capacity for the treatment of domestic waste
water generated from Rajeev Nagar and nearby areas. It will also further
improve the quality of waste water before mixing into Nagdahan River, a
tributary of River Kshipra.

5. The effluent generated from the bulk drug and formulation plant, unit has
provided ASP technology based ETP followed by MEE. The unit has full-
fledged ETP/Zero Liquid Discharge (ZLD) facility equipped with RO, MEE
for primary, secondary and tertiary treatment of effluent. The entire effluent
load inclusive of process and domestic streams. Domestic waste water
treated in SBT (Soil Bio-technology 250 KLD), and the same treated water
is utilized for plantation.

Effluent scgrégatml in to two streams High COD & Low COD. High
COD stream is treated through Pre-treatment, MEE & ATFD. Condensate
from MEE diverted to Low COD stream. Low COD stream treated through
1000 KLD ETP based on Aeration system (Activated Sludge Process) and
further treated in RO. Treated effluent water finally yield good quality water
which is recycled/ reused back to cooling tower, utilities and other area.
During visit it was observed that the ETP was operated on 400 to 450 KLD
capacity as bulk drug manufacturing unit operated on 40 % of its capacity
due to market condition.
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3. The effluent is collected from different collection pits provided in plants.
The collection is done in equalization tank where the pH is adjusted if
needed. The equalization tank is equipped with aeration mechanism for
proper mixing. The effluent is transferred to primary clarifier where the
coagulant dosing is done for sedimentation of suspended solids. The effluent
goes into aeration tanks where the diffused aeration takes place. Thereafter it
goes to secondary clarifier where again the flocculent dosing is done. The
active sludge mass is recycled to aeration tanks to maintain the biomass.

4. The RO system is equipped with clarifier, Multigrade Filters, Basket
Filters, Micron Filters and Ultra Filtration. The pre-treated water enters into
the RO system for final polishing. RO system has three units of 700KLD,
300 KLD & 100 KLD HPRO. Two 300 KiD standby RO system also
available to meet requirement in case of breakdown. The feed enters in 700
KLD RO & the reject goes into the 300 KLD RO, reject form 300 KLD RO
goes into 100 KLD HPRO for further treatment. The reject is having high
TDS and sent to MEE. The permeate water from RO plant recycled to
cooling towers as a makeup water.

Units Nos Capacity
_L"ollecliun tank 03 No. 900 KL x 3
Primary Clarifier 01 No. 45 KL 3
Clarifier with aeration tanks 03 Mo, I5KLx3
Final Clarifier 01 No. 192 E_(!.
Clarifier before RO 01 No. 80 KL
Aeration tank-1 03 No. M4eKLx2, 188 KL x 1
Aeration tank-11 (3 Mo. 247 KL x 2, 228 KL x|
Aeration tank-111 04 No. 500 KLx2, 300 KLx1.400 KLxI
Ultra-Filtration (UF} 01 No. 400 KLD
RU plant+2 01 No. 700 KLD
RO plant -11 01 No. 300 KLD
RO plant -111 (High pressure type) 01 No. 100 KLD
RO Plant (stand by) e e ' |
Multiple Effect Evaporator and ATFD 01 No. 150 KLD

ﬁ
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| Multiple Effect Evaporator and ATFD
.I‘;I
(Standbysystem) 01 Mo 150 KLD
Sludge dewatering Press Filter System 01 No. 6 M3/Hr.
Sludge dewatering-Decanter machine 01 No. " S0KLD
Sludge dewatering-Volute machine (Standby system) 01 No. S50 KLD
Soil bed technology (SBT) for sewage treatment 01 No. 250 KLD

5 The water balance of Formulation and Bulk drug plant with flow diagram
of present treatment system is enclosed as Annexure-14

6. To assess the quality of RO, permeate and STP outlet water samples have
been collected and the results as given below:

Outlet water analysis

| S. | Parameters Unit RO permeate | SBT outlet
No, {(being recyeled) (being  used in
k2 | horticulture)
1 |pH pH Units 7:1:] 7.26
2 | Chloride as CI me/| 24 114 N}
3 | Total Solids mg/| 198 1038 N
4 | Suspended Solids mg/l 6 . 10 |
5 | Total Dissolved Solids me/l 192 1028 =
& | B.0.D.(3 Days 27°C) mg/| 1.2 8
7 | Chemical Oxygen Demand me/| 20 40 N
8 | Phosphate as POs-P mg/| ND =
9 |0&G mg/! ND BDL il
10 | Cré+ me/l ND -
11 | Lead (Pb) me/| ND = l
12 | Mercury (as Hg) J mgfl ND ] N
ND- Not Detected, BDL- Below Detectable Limit

7 On the basis of the analysis results of the RO permeate and STP outlet 1t
can be concluded that none of the parameter is showing abnormal values and
waste water treatment system work satisfactorily during visit.

s The unit has installed continuous online monitoring system for
measurement of pH, TSS, COD and BOD and also provided its connectivity to
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MPPCB and CPCB server to monitor the treated water quality remotely on 24
X 7 basis. The unit has also installed the PTZ camera inside the ETP to monitor
its operation and its access also provided to MPPCB. The online effluent
monitoring system and the data displayed during visit was also in consonance
of lab results. However as per consent condition the unit has to maintain the
Zero Liquid Discharge status and unit found complied at the time of visit. The
OCEMS data available on portal on the day of inspection is enclosed as
Annexure-15 and the analysis report of collected water samples are enclosed as
Annexure-16

9. The unit has maintained Zero Liquid Discharged condition at the time of
visit and MEE and ATED found operational. The unit has installed 02 MEE
plant of 150 KLD each, one for operation and one standby. The MEE
concentrates effluent by evaporating water content. MEE recovers about 95%
of water, converting the remaining 5% into solid waste. ATFD is used for final
drying of MEE concentrate, ATFD produces dry solids suitable for further
disposal at TSDF. The above system is fulfilling the requirement of ZLD
condition.

[ssue No. 05-Male and female laborers working in the company are not
even given time to wash their hands an d face before going home every day.

Dangerous antibiotic powder on _hands which reached to there home,

which is extreme fatal for small children’s and elderly peoples.

To verify the above facts the committee visited the formulation and bulk
drug manufacturing area and observed that due to compliance of stringent
EDA rules SOPs of entering and exit made and each employee has to follow it
for health and hygiene point of view. It was also observed that it is mandatory
for everyone to follow the guidelines of entry and exit procedure. The SOP
following by the unit is enclosed as Annexure-17

Issue No. 06 —Night duty of the company is for 2 days. Duty time is from
11.15 pm to 7.30 am due to which the quality of life saving medicines is
hampered and health of the workers is also adversely affected.

The unit have continuous production type of manufacturing hence the unit 1s
operating on 24 X 7 basis and as informed by the HR representative of the unit
they have issued order in this regard and intimated all the concerned employees

ﬁ
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through time office for their shift timings. This also pasted on the main gate
and notice boards of the concerned section. The official order issued 1s
enclosed as Annexure-18

Conclusion:

On the basis of present inspection, it was observed that the unit is
maintaining Zero Liquid Discharged status through installation of MEE and
ATFD with standby arrangement and no waste water found discharging during
visit which is the main environmental contention of the petition.

The unit has installed CEMS system to monitor waste water treatment
system on real time basis and also installed PTZ cameras to observe live activity
remotely and all data transmitted on MPPCB portal.

The unit using plastic packaging for their product safety however unit has
registered on CPCB plastic EPR portal and all necessary targets of plastic
management has been completed in previous FY 2022-23 and compliance of the
FY 2023-24 is under progress.

The other issues are mentioned in the petition are related to health,
hygiene and service condition for that district administration may monitor the
compliances through labour, food & safety department as per rules.

Hence. the facts mentioned in the letter petition are not in consonance
with the factual position observed by the committee during site visit and no
environmental violation were observed as alleged by petitioner, moreover the
alleced applicant in formed the committee that it is the fake complaint and his
name and letter head was mis-used by unknown person. However, for further

betterment the following recommendations given by the comm ittee.

Recommendations

1. The municipal corporation of Dewas may install the STP of adequate
capacity for the treatment of domestic waste water generated from Rajeev
Nagar and nearby areas. Also, the Municipal Corporation should make
arrangements to avoid the treated waste water entering into Sun Pharma
premises through natural Nala which finally mixes into Nagdahan River, a
tributary of River Kshipra.

E
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2. The unit may fulfill the plastic EPR target in accordance to the PWM,
Rules.

3. Annual health check-up camps may organise for all employee including
contractual workers in association with local heaItl] authorities.

4. The functioning of CEQMS and PTZ camera shall have to be checked
periodically and the strict surveillance and vigil shall have to be kept by

MPPCB. 5

5. The unit shall have to strictly follow the Rules and guidelines issued by
Labour Department regarding shift working hours and duration.

6. The log book of power consumption shall have to be maintamed properly
and the Unit authorities shall have to organize the meetings with Energy
Department of MP Govt. to Conclude for minimize the power
consumption w.r.to maximize the production capacity. And adopt new
concepts of power saving technology.

Yoo

Sh. Abhishek Shayma Sh. H. K. Tiwari Regional Officer,
City Magistrate , Dewas M.P. Pollution Control Board, Ujjain

2 <igHeT
Dr. Anoop Chaturvedi, Scientist ‘B’
Regional Directorate, CPCB, Bhopal
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Committee visited the ETP area
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Committee visits inside premises

Committee visited RO plant area
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1.3, Industrial Area No.2,

111, India

Rajeev Nagar nala after exit plant premises
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Inside view of process area with
proper precaution as per S0P

|C report of Hon'ble NGT OA no. 76 of 2024 (CZ) Page 18



«

O U e

e

@

- Plastic waste generation, storage and
collection area as per authorisation,
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OCEMS installed at RO permeate

SBM based sewage treatment plant
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Consent Order

Annexure-04

MLP. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-24661921, Fax-01755-2463742

CONSENT NO: *** |

I FCB ID: 19453

Ourward No:-117003,18/12/2022 Consent do:AW-57105

Tao,
The Occupier,
M/s. Sun Pharmaceutical Industries Limited (Formulation Plant),
Industrial area, A.B. Road,
Distr. Dewas— 455001 (M.P.)
Subject: Grant of Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 21 of the Aur (Prevention & Cantrol of Pollution) Act, 1981.
Rel: Your Application Receipt no. 1245698 Dr, 25/11/2022,

With reference 1o above, your application for renewal of consent has been considered under the aforesaid Acts and existing
rules therein. The M. P. Pallution Control Board has agreed to grant renewal of consent up to 30/04/2025, subject to the fulfillment of

the terms & conditions, enclosed with this letter

SUBJECT TO THE FOLLOWING CONDITIONS :-

n. Location: [Industrial area, A.B.Road, Distt, Dewas— 455 (01 (M.P.}

b, Capital investment in Lakhs: Rs. 6259500
¢. Product & Production Capacity:
Product ; ] _ Production Quantity/Year

Caopsules 00 MT
Dry Capsules 1000 MT
Injectable Ampoules 300 MT
Injectable Vials 200 MT
Liquids 10,00,000 Liters
Chintments and Creains 150 MT
Tablets 1200 MT

Note:- For any change in above industry shall obtain fresh consent from the Board,

The validity of the consent shall be up to 30/04/2025 and has 1o be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent. Board
reserves the nght to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-

* Conditions under Water Act, 1974
* Conditions under Air Act, 1981

* General conditions

ﬂ  Pam DL
C-'::;.‘ : T

Paptaly bgm e Sasa

(Organic Authentication on AADHAR from UIDAL Server)

TPAY # O45A4VNIMI

By the order of Chairman, MPPCB

e .n’g"‘ B ,&‘L v"-:'

CHANDRA MOHAN THAKUR
Member Secretary

Signature NP;_‘_-" rified

Digitally Signed b4 : Chandra
Mohan Thaku
Date: 18/ 08:17:15 PM
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

D)

Consent No:AW-57205
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-07535-2463742

CONDITIONS PERTAINING TO WATER [PREVENTION & CONTROL OF POLLUTION] ACT 1974 :-

1. The daily quantity of trade effluent of the unit shall not exceed 230.000 KlL/day, and the daily quantity of sewage of the
unit shall not exceed 90.000 K1/day.

> Trade Effluent Treatment:- The applicant shall operate and maintain Effluent Treatment System 10 achieve following
standurds-

;1 Betwem t-'_;i -85 £ hlamnhensend Mot enceed a2 mg'l
Suspended Solids wot exceed 100 mg 1 Phosphates 2s ¥ Mol gxceed 5 mgl
RO Days ITC Mot exceed 30 mgl. Sulphides a5 5 Mot eacead 2 engll
con Non exceed 250 mg/l Phenolic Composnds Mol exceed 1 mgl
Ol and gremse wot exceed 10 mgl. Line Not excend Smylt
TDS Not gxcerd 2100 mpl Copper Mot exgoed Imgl
Chlondes sl execed {000 ma) Total Chrormum il exceed T gl

' Bio - Assay Test Bt Sarvisal of Frsh afler first 6 bouri @ Hexavalent Chromisem (Cr*) - Not exceed 1 el

. 100 eiflucnt Cvanide (a3 HON) Mut exceed 0.0 mgA

Benzene Not exgend 0.1 mgl P T a2

Nylene Nut engeed 0.12 mp! i gt 001 gl
Mgthylene Chionde Mot enceed 09 mgl Cesd o 01 mgh

For ather parameters general standards of discharge as notified under EF Act 1986 shall be applicable.

3. Sewage Treatment := The applicant shall operate and maintain Sewage Treatment System to achieve following
standards-

£5-90

pH Between
Suspended Soluls Not esceed 100 mg 1
gD Duys 270 Nt gxceed ETHE
(COD Mot enceod 250 mg 1
Ol and groass Mot exceed 10 mgl
Sr. Water Code (Quantity in Kilo Liter per Day)| WC: 650,000 WWG : 320,000 Water Source
{. Boiler Feed 120,000 510,00} Reeycled
3. Cooling Water 1411, 000 R0, 000 Recyeled
3, Domestic Purpose 90,000 G0 (HK) [scal Body
4, Mnfg Process i 100,000 1 00,000 Lecal Body

4. The effluent shall be treated up 10 prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effuent shall
be discharged outside of industry/unit premises.

5. Water meter preferably clectrromagnetic/ulrasonic type with dignal flow recording facilities shall be mstalled separately
for category wise CONsEmption of water for Industnial coolingfoiler feed, mine spray, process & domeste purposes and
data shall be submitted online through KGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater Now and report the same online throu gh monthly patrak/statements

6. Any change in production capacity, process, raw material used ete. and for any enhancement of the abave priar
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increascs of process modifications which result new or increased discharges af
pollutants must be reported by submission of a fresh consent application for prior permussion of the Board

7 All treatment/control facilitics/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/elficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and poliution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring data- Consent No: AW-57205
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

_—————— Paryavaran Parisar, Bhopal - 16 MP

ﬁ Tele : 0755-2466191, Fax-0755-24637412

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge. .

ii, Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requircments specificd above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform 1o the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the exumination of Water and Wasic latest edition af
the American Public Health Associatipn, New York U.S.A. shall be used, [

iif. The applicant shall take sumples and measurement to meet the monthly requircments specified above and report online
through XGN the same to the Board.

10. Recording of Monitoring Activities & Results-
i, The applicant shall make and mainiain online records of all information resulting from mionitoring activitics by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i} The date, exact place and ume of sampling

{i1) The dates on which analysis were performed

{iii)Wha performed the analysis?

(iv)The analytical techniques or methods used and

{v)The result of all required analysis
iii. 1f the applicant monitors any Pollutant more frequently as 1s by this Consent he shell include the resulis of such
monitoring in the caleulation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Bourd. Such increased frequency shall be indicated on the Discharge Monioning Repon Form.
iv. The applicant shall retain for a minimum ol 3 years all recards of momitoring activities including all records of
Calibration and maintenance of instruraentation and original strip chart regarding continuous monitoring instrumentation,
I'he period of retention shall be extended during the course nf any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the courl

11, Reporting of Monitoring Results:-
Monitaring Information required by this Consent shall be summarnzed and reported by submiting 2 Discharge Momitoring

report on line to the Board.

12, Limitation of discharge of oil Hazardous Substance in harmiul quantitics:-

The applicant shall not discharge ail or other hazardous substances in quantiies defined as harmful in relevant regulations
into natural water course, Nothing in this Consent <hall be decmed to preclude the institution of any legal action nor relive
the applicant from any responsibilitics, labilines, or penalties 1o which the applicant 18 of may be subject to clauses.

13. Limitation of visible floating solids and foam
During the period beginning date ol issuance the applicant shall not discharge floating solids or visible foam.

14, Disposal of Collected Sobd waste'sludge-

All bazardous waste/sludge shall be disposed of as per ihe Authorization issued under Hazardous & other waste (METM)
Rules 2016, Andiother Solids Sludges, din, sill or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as 1o prevent any pollutant from such materials from entering any such water Any live fish.
Shall fish or other amimal collceted or trapped as 3 result of imake water screcning or treatment may be retumed o caters
body habitat. i

15. Provision for Electric Power Failure-

The applicant shall assure 1o the consent 1ssuing authority that the applicant has installed or provided for an altemative
electric power source sufficient 1o operate all fagilitics utilized by the applicant o maintain compliance with the terms and
conditions of the Cansent.

16, Prohibition of Bypass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain gompliance with the terms

and conditions of this Consent in prohibited except:

i where unavoidable to prevent loss of lifie or severe property damage, or

it. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and @
conditions of this Consent. The applicant shall immediately notify the consent issuing authonties in writing of each such

diversion or by-pass in accordance wilh the procedure specified above for reponing non-compliance.

17. Industry management shall submit the information online through XGN in reference 10 compliance of consenl

coaditions.
Consent No:AW-57205
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2461742

18. Industry shall treat the wastewater in API division with UF, RO, MEE and ATFD to maintain ZLD condition.
19, The industry shall make all possible protection arrangements for control of pollution i nearby nallah/water resources

from the industry.

20. Industry shall be make the arrangement for conducting Bicassay test and submit Bioassay lest report 1o the Baard.

21 In case of any discharge found outside of unit premises the unit may be lisble 1o pay environmental compensation and
the industry shall be punishable or coprt case may be filed by the Board as per provisions of the Water (Prevention &
Control of Pollution) Act, 1974,

GY

Consent No:AW-57205
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Consent Order

MLP, Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-01755-2463742

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
1. The applicant shall operate and maintain Air Pollution Control System 10 achieve the level of pollutanis to the

following standards:-
Name of section |  Capacity  Stack height Fuel | Control equipment installed PO, S0, NOx
: . (e ) B B S . el i {mgNm')
Boikr(standby) X5 TPH w0 ﬁfﬂ; ﬂiﬁg::: Cychiing PM - 150
DG.Sets 2XI250KVA 30 Diesel - 250 lit./hr
DG Sets 1500 KVA in Diesel - 100 Lthr
DG Sets 1250 KVA B Miesel - 250 lit/he
D.G. Sets 1250 KV A 5  Diesel-250 lit/he Acoustic enclogure As per MoEFECC/CPCH
D.G. Sets 1000 KVA i Dnesel - 200 livhr notificabon
D.G. Sets 1000 KVA 10 Diesel -200 lihe
D G. Sets 750 KVA 8 Diesel - 100 it
DG Sets  4175KVA 8 Diesel - 100 lit./hr

2. Ambient air guality at the boundary of the industry‘unit premises shall be manitored and reported to the Board regularly
on quarterty basis: The Ambient air quality norms are prescribed in MoEF&CC gazene notification no. GSR %26(E), dated:
16/11/2009. Some of the parameters are as follows

a. Particulate Matter {less than |0 micron) - 100 pg/m’ (PMI10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 ug/m’ 24 hrs. hasis)

¢. Sulphur Diexide [S0:] {24 hrs, Basis) - 30 pg/m!

d. Nitrogen Oxides [NO,] (24 hrs. Basis) - 80 pg'm’

. Carbon Monoxide [CO] (8 hrs, Basis) - 2000 pgim®

3. The industry shall take adequate measures far control of noise level generated from industrial activitics within the

p.n:rm.nu:.-a less than 75 UB(A) during day time and 70 dB{A) during night time.

4, Industry/Unit shall provide with each stack port hole with safe platform of | meter width with support & spiral ladder
Stepped ladder with hand rail up 1o monitoring platform as per specifications given in part-111 emission regulation of CRCH
In no case monkey ladder shall be allowed as stack moniloring facility.

5 The industry/enit shall make the necessary wrrangements for control of the fugitive emission from any saurce of
emissionseclion acivities

6. All other fugitive emmission sources such as leakages. scepages, spillages elc <hall be ensured to be plugged or sealed or
made airtight 1o aved the pubhie nuisance.

7 The industry, umit shall ensure all necessary arangements for control of odour nuisance from the indusinal activilies of
process within premises

& All the internal rouds shall be made pucea lo control the fugitive emissions of particulate mater generated duc fo
transportation and intemnal povements. Good housekeeping practices shall be adopted Lo avoid lenkages, scepages, spillages

ele

9 sndustry shall take effective steps for extensive trec plantation preferbly of the local tree species within or around the
industry/unit premises for general improvement of environmental conditions.

10, Industry shall write name of the industry on stack with heat resistant punt

Consent No:AW-57105
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Consent Order

MLP. Pollution Control Board

E-5, Arera Colony

Parynvaran Parisar, Bhopal - 16 MP
Tele : 01755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/univunit premises sweeping, ete. be disposed off scientifically 5o o5
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorines for disposal to
dumping site. If required.

Non Harardous Solid wastes:-

Type ul'.wnli Cruantity Dh-p-ml
Puper’ Cardboands == === S0 MT T
Pasic = 2 MT
Mol = —_—= | suy | Reuse Sale to authonzed purr:r[-:'::: CPCIMaEF&ECC Gubdelines /
Lilass SMT
Wood SMT

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and'or their authorized representative, upon
the representation of credentials:
a. To inspect raw material stock, manufactunng processes, reactors, premiscs etc 1o perform the functions of the Board.
b. To enter upon the applicant’s premises where an effluent source 15 located or in which any records are required 1o be
kept under the terms and conditions of this Consenlt
¢ Ta have access at reasonable times to any records required to be kept under the terms and condinons of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitering method required in this Consent: or,
¢. To sample at reasonable times any discharge or pollutants.

3 This consent is transferable in nature, n case of any change in pwnership [ management. the new owner [ partner |
directors / proprictor shall immediately apply for the consent with pew requisite imtormation.

4. The issuance of this Consent does not convey any property rights in cither real ar personal property or any exclusive
privileges, nor does it authorise any invasion of persomal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metenng armangement for running of pollution control devices and this armangement
chall be made in such fashion that any non-functioning of pallution control devices shall immediately stop elecme supply to
the production and shall remain tripped ull such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be mamntined and submitted 1o the Board
every month

or Air Pollution Comrol act, 1981 only and does

§. This consent is granted in respect of Water pollution control Act 1974
Department/Agencies have 1o be obtained by the

not relate 10 any other Depantment/Agencies. License required from other
unit separately and have to comply scparately as per there Act / Rules.

7. Balance consentauthonsation fee, if any shall be recoverable by the Board even at a later daie

8. The spplicant shall submit such information, forms and foes o5 required by the board not lener than 130 day prior to the
date of expiration of this consent/authonsation

9. The industry/unit shall establish a separate emvironmental cell, headed by semior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmentol statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Cemer of the Board if needed.

11, Knowingly making any false statement for obiaining consent or compliance of consent conditions shall result in the
imposition of criminal penaltes as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act

12, Affter notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whale
or in part during its term for cause including, but not limited to, the following:

{1} Violation of any terms and conditions of this Consent

(b} Obtaining this Consent by misrcpresentation of failure 1o disclose fully all relevant facts,

{c) A change inany condilion that requines lemporary oF permanen reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as cancelled and
necessary action will be initiated against the indasry
Censent No:AW-57203
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : HT55-2466191, Fax-0755-2463742

SV

above Non Hazardous solid waste generated from the unit to

14, The industry shall ensure the arrangements for disposal of
the authorized venders only.

15. The industry shall maintain the record of generation and disposal of

produced before the officers of Pollution Control Board during inspection or visil,

the non hozardous wastes and same shall be

the Water {Prevention & Control of Pollution) Act, 1974 and The Air (Prevenlion &
subject 1o fulfillment of all the conditions mentioned above. For
this Board through XGN at least Six months before the date of
pperation) of the Board shall not bring in to use any outlet for

.
Reniewal of Consent as required under
Control of Pollution) Act, 1981 is granted to your indusiry
renewal purpose you shall have to make an applicanon to
expiry of this consent. The applicant without valid consent (for

the discharge of effluent and gascous emission.

For and on behalf of
ALP. Pollution Cantrol Board

By the order of Chairman, MPPCE

I -
L] AN - @

e T
{cj;: o s
Ertaty o W A CHANDRA MOHAN THAKUR
{Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAY # 045A4YNIMI
Consent No:AVW-57205
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e M.P, Pollution Control Board
m—_;__-——_ E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.P.)
@ Consent Order Tele : 0755-2466191, Fax-0755-2463742

B e - U= =
RED - LARGE Hazardous autharization snd Authorization under CONSENT NO: ** J PCB ID: 19526
Ou Na: 2011 e 71
To,
-

The Occupier,

M/s Sun Pharmaceutical Industries Limited (Bulk Drug Unit)
Industrial area No.3, A.B. road, City-Dewas,

Tehsil & District-Dewas (M.P.)

Sub: Grant of consent to operate for change in products mix under section 15 of the Water (Prevention & Control of
Follution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization
under Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 2016 and Authorization
under Solid Waste (Management) Rules, 2016 - reg.

Rel: ¥ our application receipt no, CCA-Expansion-1099759-21/10/2021-AWHS,

With reference to your above application for consent to operate and authorization has been considered under Lhe aloresuid
Acts and existing rules thercin, The M. P. Pollution Control Board has agreed 1o granl consenl up 1o 30/11/2022, &
hazardous authorization up to 30/11/2026 and solid waste authorization up to 30/11/2022 subject to the ful fillment of the
terms & conditions, enclosed with this letter.

SUBJECT TO THE FOLLOWING CONDITIONS:-

(a) Location: Industrial area No.3, A.B. road | City-Dewas, Tehsil & District-Dewas (M.P.)
{b) The capital Invesiment: Rs. 609.90 Crores

(¢} Product and Produetion Capacity: Detailed products list is given on page no. 13 of this letter.

Note: -For any change in above Product and Production Capacity industry shall obtain fresh consent from the Board.

I'he validity of the consent is up 1o 3011/2022 & harzardous suthorization up (o AD/11/2026 and solid waste authorization
up to 30/11/2022 has 1o be renewed before expiry of consent validitv, Onling application through XGN with annual
license fees in this regand shall be submitted to this office 6 months belore expiry of the consent. Board reserves the right
1o amendicance] / revoke the above condition in pan or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Acl
* Conditions under Hazardous and Other Wastes (Management and Trans boundary Movement) Rules, 2016
* Conditions under Solid Wasic Management Rules, 2016 N
* Gieneral condilions
Copy to:
1) Regional Officer, M.P. Pollution Control Board, Dewas for information.
2)  Collector, District Dewas for information please.

€ —=iurerau _,-fi/:guf‘ :hiﬁﬁr? @

e Digitally Sign e AL A v =

Mishra, Mem ta (4
T Date: 24/11 ‘1'&5:42;& AM ACHYUT ANAND MISHRA
Authentication on AADHAR from UIDAT Server) Member Secretary

TPAV # T8DINXJES

e-Sigmed (Physical Signature NOT requires) Page 1 of 13




M.P. Pollution Control Board

E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION] ACT 1974:-

1. The quantity of trade effluent of the unit shall not exceed 605,000 KL/dny and the daily quantity of sewage of the unit shall not
exceed 120,000 KL day.
2. Trade EMuent Treatment:-

The applicant shall maintain effluent treatment plant to achieve following standards-

» pH i Belween 5583
Suspended Solids Mot exeeed 1) mgl.
B0, Days 27C Mot exceed 30 mpJl.

Con Mot exceed 250 mgl
0il and prense Wot exceed 10wl
Chromium (Cr”) Not Exceed 0.10 mg/l.

Lead Mot exceed 0,10 mgsl

Cynnide Not Exceed 010 myg.

s Mot exceed 2100 mg/l.

Chlondes Mot excecd 1000 mgl.

Mercury Mot exceed 0.01 mefl.

Arsemc Mol Exceed 0.20

Phenolics (CgHOH} Mol exceed 1.0 mg
Sulpindes (a5 5) Mot excecd 2.0 mgf
Phosphate (as I') Mot exceed 5.0mgl

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3, Sewage Treatment:- The applicant shall maintain sewage treatment system to achieve following standards-

pH Between 55=90
Total Suspended Solids Mol excoed 100 mg/l
BOD, Days 27C | Motesced | 30mpd
con | Mot exceed 250 mg/l
Chl and prease Mol oweed 10 mg,
Fecal Cohiform Mot exceed 1000
(MPMNCOmI)
For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
Sr. | Water Code WC : 2150.000 (Fresh- WWG : 700,00 | Water Source
(Qty in KLPD - Kilo Ltr per Day) 1450K LD +Recycled 700
KLD)
1 Boiler Feed 150.000 15.000
2 Cooling Water 650,000 90.000 |
3 Domestic Purpose 50.000 45.000 Local Body
4 Domestic Purpose 50,000 50,000 Tankers
5 Munlg Process 750.000 S00.000
& Others..... S00.000 0.000 .

4, The combincd effluent shall be trented up o prescribed Standards and reuse in the process, for cooling and for green belt
development/gardening within premises. Hence zero discharge condition shall be practiced. In no case wrealed efflucnt shall be
discharged outside of industry/unit premises,

5, Water meter preferably electromagnetic/ultrnsonic type with digital flow recording facilities shall be properly maintained for
category wise consumption of water for Industrial cooling/boiler feed, process & domestic purposes and data shall be submitied
online through XGN monthly. The industry/unit shall also monitor the treated wastewater flow and report the same onling through
manthly patrak/statements.

@
)
Consent No: AWHS-54677

e-Signed (Physical Signature NOT requires) Page 20l 13



M.P. Pollution Control Board

E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

Any change in production capacity, process, fuel used ete. and for any enhancemept of the above prior permission of the Board
shall be obtained. All authorized discharges shall be consistent with terms und conditions of this consent. Facility expansions,
production increases or process modifications which resull new or increased discharpges of pollutants must be reported by
submission of a fresh consent application for prior permission of the Board.

All tmlmcnﬂmnml_fui]iticﬁysmm installed or used by the applicant shall be regularly maintined in good working order and
operate elfectively/elMiciently to achieve compliance of the terms and conditions of this consent.

The specific efMuent limitations and pollution control systems applicable wo the discharge permitted herein are set forth as above
conditions,

Compilation of Menitoring data:-

i. Samples and measurements taken to meet the monitoring requirements specified sbove shall be representative of the volume
and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutanis, all sampling and analytical
methods used to meet the monitoring requirements specified sbove shall conform w such guidelines unless otherwise
specified sampling and analytical methods shall conform 1o the latest edition of the Indian Standard specifications and
where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of the
American Public Health Association, New York LLS.A. shall be used.

iii. The applicant shall take samples and measurement to meet the manthly requirements specilied above and report online
through XGHN the same to the Board.

. Recording of Monitoring activities and results:-

i, The applicant shall make and maintain online records of all information resulting from monitoring activities by this Conseni.
il. ‘The applicant shall record for cach measurement of samples wken pursuant to the requirements of this Consent as follows:
(i) The date, exnct place and time of sampling
(i) The dates on which analysis were performed
(i) Who performed the analysis?
{iv} The analvtical techniques or methods used
(v} The result of all required analysis

itf. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such monitoring in
the calculation and reporting of values required in the discharge monitoring reports which may be prescribed by the Board.
Such increased frequency shall be indicated on the Discharge Monitoring Repon Form

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of Calibration and
maintenance of instrumentation and original strip chart regarding continuous moniloring instrumentation. The period of
retention shall be extended during the course of any unresolved litigation regardisig the discharge of pollutants by the applicani
or when requested by Central or State Board or the coun.

Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitaring report
on line 1o the Board.

. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmiul in relevant regulations into
nutural water course. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor relive the
applicant from any responsibilities, liabilities. or penalties to which the applicant is or may be subject 1o clauses,

Consent No:AWHS-54677

e-Signed (Phvsical Signoture SO reguires) Page 3ol 13



M.P. Pollution Control Board

E-5, Arera Colony
Paryawaran Parisar, Bhopal - 16 (M.P.)
Consent Order Tele : 0755-2466191, Fax-0755-2463742

@

13

14

17.

Limitation of visible floating solids and foam:- -
During the period beginning date of issuance the applicant shall not dischurge Noating solids or visible foam.

Disposal of Collected Solid waste/sludge:-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Husardous and Other Waste (Management
and Transboundary Movement) Rules, 2016 and/other solids sludge, dirt, silt or other pollutant separated from or resulting from
treatment shall be disposed of in"such « manner ns (o prevent eny pollutant from such materials from entering any such water Any
live fish, Shall fish or other animal collected or trapped as o result of intake water screening or treatment may be returned Lo ealers
body habitat.

. Provision for Electric Power Failure:-

The applicant shull assure to the consent issuing authority that the spplicant has installed or provided for an altemative electric
power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and conditions of
the Consent.

. Prohibition of Bypass of technical facilities:-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain complisnce with the terms and

conditions of this Consent in prohibited except:

i. Where unavoidable to prevent Joss of life or severe property damage, or

il. Where excessive storm drainage or run off would damage any lacilities necessary for complionce with the terms and
conditions of this Consent, The applicant shall immediately notify the consent issuing authorities in wriling of each such
diversion or by-pass in eecordance with the procedure specified sbove for reporting non-compliznce.

Industry shall submit the information online through XGN in reference to compliunce of consent conditions.,

Additional Water condition {if any}:-

&

3.

4.

5

The industry shall maintain Mow meters at raw water consumption, RO feed, RO permeate, RO reject, MEE feed, MEE
condensate, Water recycling point ete. and report the same to the Board.

The industry shall install advance process technologies for reduction of efMuent and waste generation from the unit.
The industry shall continue to re-utilize the MEE condensate completely in process/ utility.

Treatment of other effluents such as plant washing, leakages, boiler blow down, softener regeneration, DM plant,
regeneration, plate heat exchangers cleaning ete in the ETP and use for process/utilities.

The industry shall make all possible protection arrangements for control of pollution in nearby nallah/water resources
from the industry.

6. Industry shall be make the arrangement for conducting Biwassay test and submit Bloassay test report to the Board.

®

Consent No:AWHS-54677

e-Signed (Physical Signature NOT requires) Page 4 of 13



ML.P. Pollution Control Board

E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.F.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS TAINING AR ON & CONTROL,OF POLLUTION] ACT 1981:-

1. 'The applicant shall operate & maintain air pallution control facility continuously so as to achieve the level of pollutants.

Name of | Capacity Stack Fuel Consp-Unit Control equipment fo | P.M, SOy, NOy
- seclion height{m) be installed (mgMNm’ )
DG Ses | 7X1250 30 Diesel 250 LPH/DG | Acoustic enclosure As per |
KVA = set ! CPCRMOEFCC |
D.G. Set 1000 KVA 10 Diesel 200 LPH Acoustic enclosure norms.
D.G. Set 750 KVA 10 Diesel 100 LPH Acoustie enclosure
bl Boiler 14TPH 40 Agro 35 Liter/Hrs Bag filter , Green PM-150
Waste Belt, Muffer
Boiler 5TPH 43 L.N. Gas | 20 LiteHrs | Cyclone, Green Bell
Boiler 5TPH 43 L.N. Gas | 250 Kg/tirs Cyelone, Green Belt
Boiler 10 TPH 52 L.N. Gas 250 Kg/Hrs Cyelone, Green Bell =]
Reaction Process 12 - - Serubber -
Vessels Scrubber X
17

Note- Industry shall infarm to the Board for any addiion or removal of source af airfwater pollution and control equipment.

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported 1o the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF garette notification no. GSR/B26(E), dated: 16/11/09,
Some of the parameters are as follows:

a.  Particulate Matter {less than 10 micron) 1] pg.-'m" microgram/cubic meler (PMq uym' 24 hrs. basis)
b, Particulate Matter (less than 2.5 micron) - 60 pg'm’ (PM:pg/m’ 24 hrs, basis)

¢.  Sulphur Dioxide [S0.] (24 brs. Dasis) - B0pgm'

d.  Nitrogen Oxides [NOx] (24 hrs. Basis) - B0 pg'm'

e, Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pgim’

3. The industry shall take adequate measures for cantrol of noise level geperated from industrial activities within the premiscs less
than 75 dB (A) during day time and 70 dBIA ) during night time.

4. Industry shall maintain each stack port hole with safe platform of | meter widih with suppon & spiral ladder! Siepped ladder with
hand rail up 1o monitoring platform as p-r specifications given in pari-1il emission regulation of CPCB.

T 5. The industry shall make and maintain the nccessary armangements for control of the fugitive emission from any source of

emission/section/activities,

6. All other fugitive emission sources such as leakuges, seepages. spillages ete shall be ensured 1o be plugged or sealed or made
airtight to avoid the public nuisance,

7.  The industry shall ensure all necessary arrangements Tor control of odour nuisance from the industrial activities or process within
premisecs.

8. All the internal roads shall be maintained in good condition to control the Mugitive emissions of particulate matter generated duc o
transportation and internal movements. Good housckeeping practices shall be sdopted 1o avoid leakages. scepages, spillages eic,

9. Industry shall take effective steps for extensive tree pluntation within or around the industry/unit premises for general
improvement of environmental conditions and as stuted in additional condition.

Consent N:AWHS-S4677 00O O O OO =
e e-Shgned {Physical Skgnature NOT requires) Page 5ol 13




M.P. Pollution Control Board

E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO HAZARDOUS AND OTHER, WASTES (MANAGEMENT AND
TRANS-BOUNDARY MOVEMENT) RULES, 2016:-

FORM-2
|See rule 6(2}]
FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO THE
OCCUPIERS. RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL FACILITIES

1. Number of authorization and dute of issue: Please refer in red ink at bottom of page.
2, Reference of application (No. and dae): CCA-Expansion-1099759-21/10/2021-AWHS
3, The Occupier of M/s Sun Pharmaceutical Industries Limited {Bulk Drug Unit) is hereby granted an authorization
based on the enclosed signed inspection report for generution, collection, reception, storage, lmansport, reuse, recyeling, recovery,
pre-processing, co-processing, utilization, trestment, disposal or any other use of hazardous or other wastes or bath on the
premises situated ot Industrial area No.3, A.B. road , City-Dewas, Tehsil & District-Dewas (M.P.)
Details of Authorization

S.No. Category of Hazardous Waste as per | Authorised mode of disposal or recyeling | Quantity
the Sehedules 1, 11 and 111 of these rules or utilization or co-processing, efe. { per annum)
| Jsed or Spent Ol 1 -5.1 Yisposal-TSDF, Pre-processing, Sale to aulhorize T 15.000-M1
_ e EL‘L‘.“IEF« Storage, Thru authorized recycler, |
2 Distillation Residues 1 -20.3 ‘o-processing, Disposal-TSDF, Pre-processing, A0.000-M.T
e i __ Processing, Thruauthorized reeyeler, |
3 Process Residue and wastes 1 -28.1 Co-processing. Disposal-TSDF, Pre-processing, I00.000-M.T
ks Processing, = e il —t]
[ 4 | Spent carbon [ -28.3 Co-processing, Disposal-TSDF, Generation, Pre- 120, 000-M.71
processing, Thru authorized recycler, . ||
5 Spent Catalyst 1 -28.2 Co-processing, Disposal-TSDE, Pre-processing, Thru 10.000-MT
authorized recycler, Processing, Recycling
() Date-cxpired products | -28.5 :".'u-pruct.::ming., Disposal-TSDF, Pre-processing, [ 195.000-M.1
i Processing.
7 | Empty barrels/containers/liners Pre-provessing, Sale to authorize recycler, Thru authorized . 116,000-M.1
contaminated with hazardous chemieals reeveler,
_ fwastes]-33 L _— = !
] | Chemical sludge from waste water Co-processing, Disposal-TSDF, Pre-processing, Thru 500.000-M.T |
treatment | -35.3 puthorized recycler, = .
10 [ Spent Solvents -28.6 Co-processing, . Thru authorized recycler, Disposal- | 600.000-M.T |
| ITSDF, Pre-processing, Recycling, Reuse, Sale to authorize
| recvcler, Disposal-Sale, Processing
11 iL‘onmmin.}icd aromatic, aliphatic or Co-processing, Thru authorized recycler, Disposal-TSDF, | 390.000-M.1
| napthenic solvents may or may nol be fit Pre-processing. Recyeling, Reuse, Sale to authorize
for reuse, -20.1 recycler, Disposal-Sale, Processing

(1) The authorization is valid for @ period of five years L.e. from dated 01/12/2021 to 30/1 172026,
{21 The suthorization is subject to the following gencral and specific conditions:

A. General conditions of authorisation:

1. The authorized person shall comply with the provisions of the Environment (Protection) Act. 1986, and the rules made there
under.

The authorization or its renewal shall be produced for inspection at the request of zn officer suthorized by the State Pollution
Conirol Board,

1t

Consent No:AWHS-54677

e-Signed (Physical Signatare NOT requires) Page 6 of 13
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M.P. Pollution Control Board

E-5, Arera Colony
Paryawaran Parisar, Bhopal - 16 (M.P.)
Consent Order Tele : 0755-2466191, Fax-0755-2463742

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and other waostes excepl what is
permitted through this authorization,

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the spplication by he person
authorized shall constivute a breach of his authorization.

5. The person authorized shall implement Emergency Response Procedure (ERP) fur which this authorization is being granied
considering all site specific possible scenarios such as spillages. leakages, fire etc. and their possible impacts and also
carry out mock drill in this regard at regular interval of time;

6. The person authorized shall comply with the provisions oullined in the Central Pollution Control Board guidelines on
“Implementing Lisbilities for Environmental Damages due lo Handling and Disposal of Hazardous Waste and Penalty™

7. Itis the duty of the authorized person to take prior permission of the State Pallution Control Board 10 elose down the facility.

8§ The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence und its ¢lean-
up operation,

9. The record of consumption and fste of the imported hazardous and other wastes shall be maintained.

10, The hazardous and other waste which gets generated during recycling or rouse or recovery or pre-processing or utilization of
imported hazardous or oiher wastes shall be treated and disposed of s per specific conditions of authorization.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages il any.

12. Anapplication for the renewal of an authorization shall be made as faid down under these Rules,

I3. Any other conditions for complianee as per the Guidelines issued by the Ministry of Environment, Forest and Climate Change or
Central Pollution Control Board from time 10 time,

14. Annual return shall be filed by June 30th for the period ensuring 315t March of the year.

B. Specific conditions:

1. ‘The industry shall display the information on hazardous waste generated on nolice hoard of size & x 4° {in Hindi & Engligh)

oulside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant. including

wastewater, dir emission and hazardous wastes.

“I'ne Industry shall maintain the records of hazardous wastes as per the Form-3 of rule 6(5) and should online submit the annual

return in Form Mo.d as per the rule 6(5) to this office on or before 30th day of June of every vear for the preceding period April 1o

March.

3. Inthe event of any accident due to handling of hazardous wastes, the authorized person must inform immediately to the Regional
Office & Head ofTice of the board on Fax/telephone/emailit_ mppebid rediffmail.com about the ingident and detail report should
be sent in Form No. 10 as per rule =22 of Hazardous and Other Wastes (Management and Transboundary Movement) Rules,

=)

2006,
4, Packing, Labeling & Transponation of Hazardous wastes:-
(i) T'he occupier or operator af the Treatment, Storape and Disposal Facility or recycler shall ensure that the hazardous
wasic are packaged and labeled, based on the composition in & manner suitable for safe handling, storage and transporn
a5 per the guidelines issued by the Central Pollution Control oard vide - October 2004 & conditions issues from time 1o
time.
{ii} T'he labeling and pockaging shall be casily visible and be able to withstand physical conditions and climate factors.

(i) The transport of the hazardous wastes shall be in sccordance with the provision of these rules and the rules made hy the
Central Govt. under the Motor Vehicle Act 1988 and other guidelines issued from time o time in this regard.

(iv) In case of transportation of hazardous wastes through a State other than the State of origin or destination, the
ficcupier shall intimate the concerned State Pollution Conirol Board before he hands over the hazardouws wastes to the
IFAnSpOrier:

V) The occupier shall provide the transporter with seven copies of the manilest as per the calor codes as per rule 19(1),

(vi) The cccupier shall forward copy 1 (white) to the State Pollution Control Board and in casc the hazardous wastes is likely
1o be transporied through any transit State, the cecupier shall prepare an additional copy each for imimation to such State
and forward the same to the concerned SPCB before he hands over the hazardous wasies 1o the transporter.

{vii) Mo trensporter shall accept hazardous wastes from an occupler for transport unless coples 3 1o 7 of the manifes!

pccompany it @

Consent No: AWHS-54677
e-Siged (Physical Signature NOT requires) Page 7ol 13




M.P. Pollution Control Board

E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.F%.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

(viii)  The transporier shall submit copies 3 10 7 of the manifest duly signed with date 1o the operator of the facility along with

the waste consignment, -

{ix)  The industry shall ensure the transportation of the hazardous waste through the MPPCB authorized trucksfankers

nrovided with the GPS system, Bluc colored with white strip painted as hazardous waste, driver with tenth passed elc as
per CPCB guidelines issued in year 2005-06,

5. The occupiers of facilities may store the hazardous and other wastes for a period not exceeding ninety days and shall maintain a
record of sale, transfer, storage, recycling, recovery, pre-processing, co-processing and utilization ol such wastes and make these
records available for inspection.

6. The transport of the hazardous wastes shall be in accordunce with the provision of these rules and the rules made by the Central
GovL, under the Motor Vehicle Act 1982 and other guidelines issued from time to time in this regard.

7. If the indusiry comes in such a category where insurance under Public Liability Insurance Act, is necessary, the industry shall
comply with provision and submil a copy of the policy to the Hoard.

8 The information regarding quantity of hazardous wastes generated and its analysis report should be sent 1o the Board online
quarterly.

9, Hazardous Waste Storage Site & Danger signboard shall be provided with all fire safety & emergency safety devices at the
storage site.

10, The authorized person should inform the name and address ol the conlact person responsible for hazardous waste management,

11. ‘The industry shall make arrangements for store of hazardous waste/non hazardous solid waste in cover shed with pucca floor orea.

(vom
&Y,
Consent No;AWHS-54677
e-Skgned { Physical Signatare NOT requires) Page 8ol 13




M.P. Pollution Control Board

E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742
GRANT OF AUTHORISATION UNDER SOLID WASTE MANAGEME 016

~ Form 11

Ref: Your application CCA-Eaxpansion-109975%9-21/10/2021-AWHS.
To,
The Occupier,
M/s Sun Pharmaceutical Industries Limited (Bulk Drug Unit)

Industrial area No.3, A.B. road, City-Dewas,
Tehsil & District-Dewas (M.P.)

+ Authorization shall be valid for a pericd of Five year i.e, from 01/12/2021 to 3041 1/2026.

«  Authorization Fer: QOperator of Waste Processing Facility

* The MP Pollution Contral Board, after examining the proposal hereby authorizes M/fs Sun Pharmaceutical
Industries Limiled (Bulk Drug Unit) having sdministrative office and wasie processing/ reeyeling fucility m
Industrial area No.3, A.B. road, City-Dewas, Tehsil & District-Dewas (M.P.).

=  The suthorization is herehy granted to operate Gacilily for processing and recycling of solid waste,

* The authorization is subject to the terms and conditions stated below and such conditions as may be otherwise
specilied in these rules and the standords laid down in Schedule | & 11 under these rules.

«  The MP Pollution Control Board may, @1 any time, revoke any of the conditions applicable under the authorization
and shall communicate the same inowriting. Any violation of the provision ol the Solid Waste Manogement Rules,
2016 will attract the pennl provisions of Environment { Protection) Acl. 1986 (29 of 1986),

T % Conditi fAuthorization:

1. The operator of the solid Wasie Processing and recyeling fucility shall comply with the provigions of the
Solid Waste Munugement Rules, 2016

2. The operator of the facility shall comply with the standards of Processing & Treatment of Solid Waste
as given in Schedule 1 & Schedule 1 ofthe Solid Waste Management Rules, 2016,

3. The operator of the facility shall ensure the safe collection, segregation, siorge, transporiation, processing
and disposal of MSW with all safety 10 avoid any environmental! health problems in surrounding arca due
to petivities of facility. Efforts shall be made to ensure complete treatment and disposal by reeyeling’ reuse/
sale of waste received at the site.

4. In order to prevent pollution problems from the facility operations, the provisions shall be made for storm
water drain shall be designed and constructed in such a way that the surface runofl water is diveried from
the site and leachales from solid wastelocations do not get mixed with the surlace runolT water. Provisions
for diversion of storm water discharge drains shall be made to minimize leachate generation and prevent
pollution of surface water and also for avoiding flooding and ¢reation of marshy conditions,

5. The operator of the facility shall comply with the provisions of Rule 25 of SWM Rules. regarding
immediate reponting of accidents a1 solid waste processing or treatment or disposal facifily or landfill site
to the local body and MPPCB in Form - V1 and the local hody shall review and issue instructions il any, o

the incharge of facility. @

Consent No: AWHS-534677 Q‘H
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M.P. Pollution Control Board

E-5, Arera Colony
Paryawaran Parisar, Bhopal - 16 (M.P.)
Consent Order Tele : 07552466191, Fax-0755-2463742

1,

The operator of the facility shall comply with the provisions of Rule 24 for submission of annual repoart in
Form-111 1o the local body with a copyto the MPPCB, every year on or before 30s dayol April every year.

The management of facility shall take all necessary steps 1o strietly comply with the duties mentioned in
Rule19 regarding seMing up of solid waste processing and treatment facility in sccordance o the technical
guidelines issued by CPCB in this regard from time to time and the manual on Solid Waste Management
prepared by the Ministry of Urban Development.

The Operator of the facility shall ensure safe and environmentally sound operations of the solid wasie
processing and treatment facilities as per the ahove guidelings { manual,

The Ambient Air Quality at the facility site and the vicinity shall be regularly monitored and shall meet the
Standurds prescribed in uir consent issued under Air {Prevention & Control of Pollution} Act, 1981,

. ‘The operator of the facility shall take all preventive and other control measures 1o avoid odour nuisance for

general publicin surrounding areas during management of the MSW,

. The operator of the facility shall constitute an Environmental Management Cell headed by the Senior

Execulive to keep the record and carry out the works related compliance of provisions of the SWM Rules,
Preferably the work should be supervised by a qualified und experienced Environmental Engincer who
understand the technicality of the subject.

. Afforestation, roadside plantation, plantations on suitable vacant land, plantation on barren land shall be

carried out for generation improvement of the environmental und a bufTer zone of suitable widih shall
he developed in consultation with Local badyand SPCH as per site conditions.

. The operator of the facility shall carried oul the public awareness programs throughout the year under

intimation to MPPCE amongst the citizens in vicinity for proper management of Solid Waste,

. The facility operator, any stake holders who violates or fails to comply with the provisions of Solid Waste

Management Rules - 2016 shall be liable for penal action in accordance with Section - 15 of the
Environment (Protection) Act. 1986 and shall alse be liable 1o pay environmental compensation in terms of
Sections 15 & 17 of the National Green Tribunal Act, 2010,

. The management of facilily shall comply all the conditions stipulated in consent and Autherization issued

under Water Ac11974, Adr Aot 1981

. The management of facility shall install, operate & maintain Qutdoor HD Industrial grade IP{Internet

Protocol) Cameras with pan- Tilt- Zoom{PTZ) feature, minimum focal length 30X with night vision facility
and temper prool mechanism at suitable locations to display all activities of processing facility, emission
sources and efMuent discharge point and connect the same with Environment Surveillance Centre, MP
Pallution control board Bhopal for remote surveillance.

I'he operator of the facility shall be responsible for the safe and environmentally sound operations of the
ficility as per the guidelines issued by CPCH from lime Lo time and the manual on Municipal Solid Waste
Management published by the Ministry of Urban Development and updated from time to time,

. The Board reserves the rights 1o amend/cancel any of the terms and conditions and or revoke

theauthorizationas and when deemed necessary.

Consent No:AWHS-54677

©)
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M.P. Pollution Control Board
E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.F.)
Consent Order Tele : 0755-2466191, Fax-0755-2463742

19. Municipal solid waste shall not be bumt at disposal site. .

30, The waste necds 1o be stored al site by earmarking the cells in the dumpsite instead of indiscriminate

E
dumping and the older cells need 1o be covered as per guidelines of CPCR/Manual of urban development
department to prevent burning.
21. Standard operating plan including Fire Prevention Plan should be framed to avoid instances of fire at site.
-
22, Safety und health issues of the people st facility site must be properly monitored and all safety
equipment and PPEs shall be made available.
23. Facility shall ensure to segregate inert, C&D Waste, E-Waste. Bio Medical Waste, Huzardous Waste if any
a1 source! collection point and its disposal in sccordance with the relevant rules notified by Govt. of India
24. The inerl waste remaining after the processing of the Solid Waste shall be disposed in the land fill being
aperated by the Local Body i.c. Indore Municipal Corporation or any operalor entrusted for the purpose by
the local body, and the record for the same shall be provided and shall be made available to the authorized
officers of the MPPCB.
GENERAL CONDITIONS:-
I. The non-hazmrdous solid waste arresting in the industry/unit/unil premises sweeping, etc. be disposed off scientilically so as not 10
cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal 1o dumping site. 11
required.
Non Hazardous Solid Waste:-
Type of waste Quantity(M.T/Month) Disposal
| Honiculture Waste - 13.000
i Paper/Card boards 50.000
Giluss 5.000
Wond 5.000
Plastic 22000 As per CPCB; MoEF&CC guidelines
Metal ) = 25,000
Wood 5.0
| Domestic Waste 5,000
Ash from Bio briguette Boiler (Proposed) 366.000
Street Sweeping wasie 15,000

(]

The applicant shall allow the saff of Madhys Pradesh Pollution Control Board and/or their authorized representative, upon the

representation of credentials:

a To inspect raw material stock, manufaciuring processes, reactors, premiscs cie to perform the functions of the Board,

b, To enter upon the applicant’s premises where an elMuent source is Jocated or in which any records are réquired 1o be kept
under the terms and conditions of this Consent.

& Ta have access at reasonable times 1o any records required to be kept under the terms and conditions of this Consent.

d. To inspect ot reasonable limes any monitoring equipment or monitoring method required in this Consent: or,

¢. To sample at reasonable times any discharge or pollutants.

This consentsulhorization is transferable, in case of change of ownership/management  and  addresses  of  new

Owner/partner/Directors/proprictor should immediately apply for the same,

Ll

4. The issuance of this Consent does not convey any property rights in cither real or personal property or any exclusive privileges,
nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or regulations.

..J—'_-q_é_l
u \
Consent No:AWHS-54677 k_/
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M.P. Pollution Control Board

E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 1755-2466191, Fax-0755-2463742

Industry shall maintain separate electric metering arrangement for running of polhution control devices and this arrangement shall
be made in such fashion that any non-functioning of pollution control devices shall immediately stop electric supply 1o the
production and shall remain tripped till such time unless the pollution control device/devices are made functional. The record of
clectrigity consumption for running of pollution control equipment shall be maintained and submitted 10 the Board every month.

This consent is granted in redpect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization under
the provisions of Hazardous and Other Waste (Management and Transboundary movement) Rules, 2016, only and does not relate
to any other Department/Agencies. License required from other Department/Agencics have to be oblained by the unit separnlely
and have to comply separately as per there Act { Rules,

Balance consentauthorization fee, if any shall be recoverable by the Board even at a later date.

The applicant shall submit such information, forms and fees us required by the hoard not letter than 180 day prior 1o the dae of
expiration of this consent/authorization,

Knowingly making any false statement for oblaining consent or compliance of consent conditions shall result in the imposition of
criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

. After notice and oppartunity for the hearing. this consent may be modified, suspended or revoked by the Board in whole or in pan

during its term for cause including, but not limited to the following:-

{a} Violation of any terms and conditions of this Consent.

{b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

{c) A change in any condition that requires temporary or permanent reduction or elimination of the suthorized discharge.

. On violation of any mentioned conditions the consent grunted will automatically be ken as canceled and necessary

action will be initiated against the industry.

Additional Conditions:-

1. The industry shall comply with the updaed norms/directions/acis/rules/puidelines  issued by the Hon'ble

CourtsTribunals™oEFCC /MPPCE time to time,

The industry shall ensure the arrungements for disposal of above Non Haeardous solid waste generated from the unit 1o the

puthorized venders only,

3, The industry shall maintain the record of generation and disposal of the non hazardous wastes and same shull be produced
before the ofTicers of Pallution Control Board during inspection or visit,

=

4, The industry shall submit contract document with unit for accepting hazardous waste for Co-processing and Pre-
processing before sending hazardous waste.

5. The industry shall submit valid consent and hazardous waste authorization of unit which will Pre-Process / Co-
process huwzardous waste before sending hazardous waste.

f. The industry shall submit details of vehicle to be used in transportation of hazardous waste before sending hazardous
waste for Co-Processing and Pre-Processing.

7. The industry shall intimate in advance to MPPCB and other PCB/PCC, if hazardous waste has to be transported
through other state or has 10 be transported other state for Pre-processing/ Co-Processing.

% This consent is grunted in respect of Water pollution control Act, 1974 & Air Pollution Control act, 1981 or Authorization
under the provisions of The Harardous and Other Wastes (Management and Traunsboundary Movement) Rules, 2016 only
and does not relate to any other DepantmentAgencies. License/NOC required from other Department/Agencics have 1o be
obtained by the unit separately and have to comply separately as per their Act/ Rules.

—
W3
Consent No:AWHS-54677

e-Signed (Physical Sigmature NOT requires) Page 120113




7

o
*n
M.P. Pollution Control Board
E-5, Arera Colony
Consent Order e 155 2466191, V0755 463747
Details of Products and Production Capacity
Existing & Proposed Products
S. Products Existing Qty | Total Proposed
No. - Oty
1 4,7 Di Chloro Quinoline -- 40.000 MT
2 Anti-hypertension Sartans - 240.00 MT
(Irbesartan,Valsartan,Candesartan, Telmesart
an,Losarta n)
3 Dipropyl Diethyl Malonate -- 100.00 MT
4 Doripenem - 2.000 MT
5 Ertapcnem -- 2.000 MT
6 Esmoprozole - 10.000 MT
7 Levitracetam -- 240.00 MT
8 Mephentermine - 15.000 MT
9 Meropenem -- 26.000 MT
10 Metadoxin - 15,000 MT
11 Orlistat - 30.000 MT
12 Oxetacaine - 70.000 MT
13 Pentoxifylline - 50.000 MT
14 Piroxicam Betacyclodextrin -- 5.000 MT
15 Sodium bicarbonate sterile -- 2.000 MT
16 Sodium carbonate sterile - 5.000 MT
17 | Sodium Valporate - 60.000 MT
18 T-3811 AD3 Toyama - 20.000 MT
19 | R&D Products Validation - 20.000 MT
20| antibiotic cilastatin 10.000 MT [ 20.000 MT |
21 Antibiotic Imipenem 10.000 MT | 20000 MT
22 Ciprofloxacin and salts 250,000 MT | 250.000 MT
23 gancyclovir/ valacyclovir/ ganvalacyclovir 50.000 MT | 30.000 MT
24 | macrolide,clarithromycin B 100.000 MT | 100.000 MT
Total 1372 TPA
Consent and authorization as required under the Water (Prevention & Control of Pollution) Act, 1974, The Ajr (Prevention &
Control of Pollution) Act, 1981 and the Authorization under Hazardous and (ther Waste (Management and Transhoundary
Movement) Rules, 2016 & Solid Waste Management Rules, 2016 is granted to your industry subject to fullillment ofall the
conditions mentioned above. For renewal purpose you shall have to make an application to this Board through NGN at
least Six months before the date of expiry of this consent and authorization. The applicant without valid consent (for
operation) of the Board shall not bring in to usc any outlet for the discharge of effluent and gascous emission.
¢ " ;"".{:l;(]:"‘ £ :h;'.-«.tfr?

{Organic Authentication on AADHAR from UIDAI Server)

TPAY # TBDINXJEDN

Consent No: AWHS-54677

L/

ACHYUT ANAND MISHRA
Member Secretary

e-Signed (Physical Signature NOT requires)
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;’} - 11 Central Pollution Control Board =
PE— (Ministry Of Environment, Forest and Climate .
A J Change, Govt. of India)
e -
Lo Parivesh Bhawan, East Arjun Nagar .
cpc B = Delhi-110032 -
Regn. No. Date: :
BO-03-000-06-AADCS3I124K-22 20/06/2022 03:24 PM :
RENEWAL OF REGISTRATION CERTIFICATE FOR BRAND OWNER
(Under Rule-13(2) of the Plastic Waste Management Rules, 2016, as amended) -
To, :
SUN .
PHARMACEUTICAL -
INDUSTRIES LIMITED, .
SPARC, Tandalja i
With reference to the application dated 03/05/2022 regarding registration as a Brand Owner, this
is to inform that your application has been processed and found in order. Now, therefore, Central -
Polution Control Board Board is pleased to grant the registration in favour of SUN
PHARMACEUTICAL INDUSTRIES LIMITED, vide registered office address SPARC, Tandalja, as a
Brand Owner, for disposal of MLP & other plastic waste generated due lo their products as per the ’
EFR Action Plan given below: -
Sl. No Financial Year 2022-23
State/UT Cat-| Cat-ll Cat-lll Cat-lV -
1 CPCEB 1477.52 0.00 546.66 0.00 ’
TOTAL 1477.52 0.00 546.66 0.00
Grand Total 2024.18 TPA
This certificate of registration shall be valid for a period of Three years from the expiry date of *
previous registration i.e. 10/04/2020 unless revoked, suspended or cancelled. The Registration is
granted subject to the following terms & conditions: - t@
Signed =
by Divya Sinha
Data: .
20220620 *

1of2
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1. The Brand Owner shall fulfil the categorize EPR Targets for the year 2022-23 as specified in
the above table. For the subsequent years, EPR Target shall be calculated based on the
information provided in the Annual report, the format of which shall be specified by CPCB.

- g

2. The Brand Owner shall provide certificate only from registered plastic waste processors as
evidence of fulfilling their EPR obligation. The PIBO can meet the EPR obligation under a
category by providing EPR certificates from other PIBOs of the same category.

3. Exchange of EPR credit between PIBOs and Plastic Waste Processors (PWP) to be done as
per mechanism provided by CPCB.

4. The Brand Owner shall not deal with any entity not registered through on-line centralized
portal developed by Central Pollution Control Board. .

- - NE " E.

5. The Brand Owner shall not engage in manufacture, stocking, distribution, selling of banned
SUP items as listed in Amendment to PWM Rules dated August 12, 2021

e e

6. In case, it is found or determined that any PIBO registered on the on-line portal has provided
false information or has willfully concealed information or there is any irreqularity or deviation
from the conditions stipulated while obtaining registration under Extended Producer
Responsibility guidelines, then the registration of such an entity would be revoked for a one -
year period after giving an opportunity to be heard. The entities whose registration has been
revoked shall not be able to register afresh for the period of revocation.

7. The Brand Owner should ensure compliance with provisions of the PWM Rules, 2016, as
amended. Action, as deemed fit, including revocation of registration, closure of unit, levying -
Environmental Compensation charges, shall be taken against violators of PWM Rules. .

8. CPCB reserves the right to take such action as deemed fit under Environment (Protection)
Act, 1986 for violation of PWM Rules, 2016, as amended, if any, by the concerned PIBO for the .
period prior to grant of registration.

> .
S 5
: 5

Div. Head, UPC-IlI :
- :
- @ by Dlwu Slﬂh;

Date:

~ 20220820 °
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Select year for annual report data :

Annexure B

2022-73 Annmexure-06
Annual Return Filing
Annuad Repor Fing Part - A
L Mame ef Lini SUN PHARMACEUTICAL INDUSTRIES LIMITED

2. Fiing for Year

012-13

A Category -

4 Anrwgal Beport (2022-21)

Categury Procuremsnt (Tona)  Salas [Tons)

] el 0GOS 11S44TOI0.  20B0.2500
Cat i 0820077856001 2066000
Cattl TN IBSELTIONN 20518300
Cat W A 00000

5. Complance Status of Fulfiment of EPR Targets

Category Target Achiaved

Cat 1 = Recyching and Ena of Life 1478 1478
2 Cat 2+ Racycling ana End af Lifa o] o

Cat 3~ Regycling and End of Life, 47 547

Ca 4 - Brcyeling ara Eod of Life [ a

Cat 1 - Manasted Une &f Recycle KA @

Cat 2 - Mandated Live of Recicl HA ]

Car 3 - Wandated Uss of Recysl. A o

Cai 1 = Awuns of Plashic (CofdsEn HA ]

CAT 1 - Rouwe of Plastic (Contar,. HA 3

Anraal Reporl Part - 8 (FPR Target for 2023-74 |

¥ Mgt paar Targots [2023-24)
Categary
Cat 1 = Recychng and End of Lite Plastic
Cat 2 = Recyching and Eng of Life Plagtc
Cat 3 - Recycing and End of Life Mawtic
Cat 4 « Recyciing end [nd of Life Maic
Cab 1 = Mandsied Use of Aecycied Plastc
Cat 7 - Mardated Use of Recycied Plastic
Cal 3 - Mandaied Uta of Recyched Plantc
Cat 1 - Beuse of Pastic (Convpiranis 03 L L« a ]

CAT 1 » Bpute of Punte [Contairerss L3 1)

BRAND OWMER

Erport (Tona}
STETRE00
51 3900

134 8400

B.0000

Asusa [Tars]

Q0000

HA

Pk

Aratiabia Potartasl Hermaris

Cliosa

Closs

Chawe

Choie

tlose

Cosa

Closa

UREP [Tons]

-]

Tagst
7208
WE
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No : B-2023040852

Extended Producer Responsibility (EPR) Activity for : Sun Pharmaceutical Industries Ltd.

ALLOCATION DETAILS

Dispatch Duration : 04-Jul-2023 to 08-1ul-2023

Page 1of2

Annexure-07

M/s NEPRA Resource Management Pvi, Ltd., on behall ¢f M/s. Sun Pharmaceutical Industries Ltd. , has coliected Post
Consumer Rigid Plastic (Cat-I) Waste from the following state as a part of EPR Activity.

Stata Collection Canter - Name & ULB MName |Tv.rp-c of Assigned|Mode of |Plastic Waste Processing
Address Plastic Qty (MT)|Disposal |Facility (PWPF)
Madhya Balaji Scrap Traders - Morena, Municlpal Rigid Plastlc 25.545 |Recycling |RPG Industrial Preduct Pvt, Ltd. -
Pradesh Madhya Pradesh - 4756001, Corparation {Cat-I}) RPG Industrial PVT Ltd - Uittar
Morena Pradesh
Total (MT)| 25.545

The collected quantity of Rigid Plastic (Cat-1}has been sent to above mentioned (PWPF) for recycling to ensure EPR compliance as
per Plastic Waste Management Rules, 2016 and amended there after,

We confirm that quantities as per annexure-1 have been allocated only to M/s. Sun Pharmaceutical Industries Ltd. by us.

For NEPRA Resource Manageament Pvt. Ltd.

Sarrah Doola

Date of Allocation : 31-Jul-2023

Q MEPRA Resource Man

7th Flocr, Noble Trode Ce

agement Pvt. Ltd.
Bl |, Nr. Bhuyon

oo Ho

ross Road, Memnagar, Ahmedobad 380052,

Cik: US0001G2006PTC 049227
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TR T e e oo ) NEPRA B

ANNEXURE 1
Sr |Vehicle No Dispatch Date Welght at the Welght at the| Qty. to be Allocated| Assigned Qty. to
Mo. Loading Point (MT)| Unloading Point (MT) to PIBO (MT) PIBO (MT)
1 [HRS5V 0577 |[04-]ul-2023 12.440 12.380 12.380 12.380
2 |UP 14 KT 4817 |05-Jul-2023 9.480 0.640 9.480 9.480
3 |uP37TO9760 |08-Jul-2023 10.050 9.950 5.950 3.685
Total (MT) 31,970 31.970 31.810 25.545

NEPRA Resource Management Pvt. Ltd.
708, 7th Floor, Noble Trade Center, Opp. BD.Roo Hall, Nr. Bhuyangdev Crcss Road, Memnagar, Ahmedobad 380052

.

(=

+81-78-40050400

& info@nepracoin

& wwwietsrecyciein

CIk: US0001GI2006PTC049227




Annexure-08

CLAVULANIC ACID, POTASSIUM SALT

SUN Pharmaceutical Industries Lid 5 Chnemwatch Hagard Alert G

Chormamict 801501 s Catn 01203
Varsion Mo 3.1.1.1 Prird Dase, 20TR2010
Saboby Diska Shad S.GHS INDLEN

SECTION 1 IDENTIFICATION OF THE SUBSTANCE [ MIXTURE AND OF THE COMPANY | UNDERTAKING

Product ldentifier

pin s . ——
Chemical Nams

=

CLAVULANIC ACTD, POTASSILUM SALT
clvuland. mowd, polasiasm Saf
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SECTION 2 HAZARDS IDENTIFICATION

Classification of the substance or mixture

| CHEMWATCH MAZARD RATINGS
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Chomwalch 401951 Page Tol T Issie Dote: LT
e i - CLAVULANIC ACID, POTASSIUM SALT i Pk e 007
Hazard stalemenis)
tol Applcabe
Supplemeontary atatemant(s)
Meol Aorplalap .
Precautionary statemant(s) Fravantion
For Ao A
Precautionary stalemeni{s) Response
Pacd Applcainio
Pracautionary statemaent|s) Storage =
Mot Aopicabia
Precautionary statemaent(s) Disposal
ot Apphrabie
SECTION 3 COMPOSITION / INFORMATION ON INGREDIENTS
Substancas
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SECTION 9 PHYSICAL AND CHEMICAL PROPERTIES

Information on basic physical and chemical properties
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SECTION 11 TOXICOLOGICAL INFORMATION

Infarmation on toxicalogical affects
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SECTION 16 OTHER INFORMATION

Other Information
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Annexure-09

GVS Cibatech Pyt. Ltd.,

angys
1] E1E_PiTE1_:jH Firex Testing Laboratory,
A, fENA A Wing, Ground Floor, LBS Marg.

Bhaichand Textile Compound.
Bhandup (West),

* Mumbai - 400078
Tel+91-22-25961246
An 150 9001:2015 Certifled Company

3 TEST REPORT

REPORT No.: FTL/R5262112 Dare: 291272021

PAGENO.:1LOF2

SAMPLE NAME : PDT.CLAV+MCC91:1_DIL.IP
BATCH NO. i
SAMPLE DESCRIFTION : Powder

: Sun Pharmaceuticals Industries Lid,

SAMPLE SOURCE ;
Mumbai - Agra National Hwy,
Industrial Area No. 3.
Dewas-435001.
Mr. Hariom Maurva

TesTs REQUESTED s Powder Rexistivity

DATE OF SAMPLE RECEIT s 08122021

SAMPLE REFERENCE NO. : SA252112

DaTE OF TESTING i 281272021

REMARK s

Authorised Signatory

J. Ganeshkumar

Vice President-Technical S
These reanhs are valid oaly for the sample tesied. The test resulis reporcted are valid under the stated conditions of measurements, Any correction invalidates (
this report. The test repor shall mot be reproduced excepl in full, without writicn appronal of the laboratory, Report bs wwhimined withou hegal rexponsibility. Mo
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REPORT No.:  FTL/R5262112

. TEST RESULT

SreciFiC POWDER (BULK) RESISTIVITY:

Test Method: FTL/SOP2, Text Method: ASTM D257, IEC 62631-3-1,

DES(.‘!"iP"!Gl‘!: Sample is dried at 50°C under vacan, sieved through 2504 sieve. The sample is filled in the texr cell 1 frrm
o faver of 10 mm thickness. A cwrrent is passed througlh the sumple at {00velte The resistance of the sample i3 directly

meadured o megofmarerer.

Observation (Resistivity) Inference
<10* phm.m Conductive
10 10" ohm.m Muoderately Conductive
> 10" ohm.m Resislive

Result:
Specific Powder Resistivity: > 1 X10** Ohm-m

Measured Temperature: 25°C
Measured Humidity: 50%
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aonGvs ANNEXURE 1 OF 1
B CIBATECH
TN, B

SAMPLE REFERENCE NO.: 55252112

Comments:

"

I. The material shows first exothermic decomposition onset at 145 "C and second exothermic
decomposition onset at 186 °C in presence of fresh air stream, this decomposition leads to auto
ignition.

2. The material is not likely to be dust explosion hazard and has a Minimum Ignition Energy (MIE)
af mare than 1000 m J.

3. Static electricity is not critical, provided the powder is processed in grounded equipment.

4. As the sample is having Specific Powder resistivity mare than that of 10"* Ohm-m, it can be
considered as Resistive,

5. For more clarity on implication contact our Firex Testing Laboratory.
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OFFICE OF THE CONTROLLER FOOD AND DRUGS ADMINISTRATION
MADHYA PRADESH

No. wzwmnmu-iﬁ;zunu } 2 0o Bhopal Dated: 2.2 ]? )-372,_-‘)

TO WHOM IT MAY CONCERN

M/s. Sun Pharmaceutical Industries Limited, Plot no. 2 & 2A, Industrial
Area No. 03, Dewas 455001 (Madhya Pradesh) India is holding Drugs
Manufacturing License No.: 28/15/83 in Form 28 valid up to 08.03.2020. The
licensee has deposited requisite online fee for retention of license(s) as per
this office record vide Form-27 application no. DWX1928R730 dated 10-02-
2020 along with list of drugs items specified in Schedule C and C(1)
[excluding those specified in [part XB and] Sch. X] submitted by the licensee.

In view of above and as per Gazette Notification no.: GSR 1337 (E) dated
27.10.2017 of Ministry of Health & Family Welfare, Government of India, the
above mention license(s) is deemed to be valid for a period of next 5 years i.e.
from 09-03-2020 to 08.0 S, subject to the condition of deposition of

- L 1>
AN >

Licensing Authority
Food & Drugs Administration

fvmdhya Pradesh

To, —

\)‘[s Sun Pharmaceutical Industries Limited
Plot No.2, & 2A, Industrial Area No. 03,
Dewas 455 001 (Madhya Pradesh) India
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[ﬂu.—[_ ~ T Nameof Product
| b |

gun Pharmaceutical industries Lid., Dowas

=

Dyugs Manufacturing Licerss
No.: 28/15/83 in Form-18

. Walid up to

Co-amoxiclavTablets 375mg
For Export Only

e

Product compaosition

Each filmcoatedtablet contains:
Amanxicillin Trihydrate Ph.Eur.
equivalent to Amoxdcillin 250mg,
Potassium Clavulanate Ph. Eur.
Equivalent to ClavulanicAcid 125mg

c Co-amoxiclavTablets BP 375mg
For Export Onky

Each film coated tablet contains:
Amoxicillin Trihwdrate Ph.Eur.
equivalent to Amoxicillin 250mg
potassium Clavulanate Ph. Eur,
Equivalent to ClavulanicAcid 125mg

et &

d Amonxicillin and Clavulanate Potassium

Each film coated tablet contains:

(Bellmentin 250/125 mg Tablets)
For Export only

Amoxicillin Trihydrate Ph.Eur.

equivalent to Amaxicillin 250 mg

Diluted Potassium Clavulanate Ph. Eur.
Equivalent to Cavulanate Acid 125mg

Tablets Amaoxicillin equivalent to
(Amoxicilina-ac. Clavulanico cinfa anhydrous Amoxicillin 250 mg
250/125 mg) Clavulanate Potassium
For export only equivalent to Clavulanic Acid 125 mg
e | Amoxicillin & Clavulanate Potassium Each tablet contains :
Tablets Amaoxicillin Trihydrate [=]
{adco-amoclav 375 mg Tablets) equivalent to Amoxicillin 250 mg | 34
{For export only) Potassium Clavulanate \z\ .
equivalent to Clavulanic acid 125 mg ".;;}.,_ e
Butylated hydroxy toluene S|
{as anticxidant) 0.46 % m/m
f Co-amoxiclav Tablets BP Each film coated tablet contains

g Amoxicillin and Clavulanate Potassium | Each Film Coated tablet contains:
Tablets USP Amaxicillin USP equivalent to anhydrous
(Enhancin 250mg-125mg] Amaxicillin 250 mg
(For export only) Clavulanate Potassium

equivalent to Clavulanic Acid 125 mg

h | Amoxicillin and Clavulanate Potassium Each film coated tablet contains:

Tablets USP 375 mg Amoxicillin USP equivalent to anhydrous
(Enhancin Tablets 375mg) Amaoxicillin 250mg
For Export Only Clavulanate Potassium

equivalent to Clavulanic Acid 125mg

Canfitionm.:

1 mmmmmmmdmmmﬂmhmwﬂmmmmm:xumm:-

DRCO dated 1-0ct-2012 the trade nmmes of the products are
1 The iceniee shall submit data on safety and efficacy of thoe

by DLC.G.1. Meew Deihi, within eighteen months w.ef. 15-01-2013

1 mwmmmﬂmmnw

Cosmetics At 1340 from time to thme

which & prohibited by

4 Content of Perscetarmo! changed from 500 to 125 my ws par the DOGI letier oL : TA-083011-DC dated 13-09-2011

Page Mo 34
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Sun Pharmaceutical industries Litd, Dewas

Doy Manulscturing License

Mo - 18/15/83 in Form-18
. Valldupto & _ & " --rl
[ sr.No. Name of Product Product composition |~ B

i Amoxycillin and Potassium
Clavulanate Tablets IP 375mg
[Enhancin Tablets 375mg)

i

Each film coated tablet contains:
Amaxycillin Trihydrate IP equivalent to
Amoxycillin 250mg

Potassium Clavulanate Diluted BP
equivalent to Clavulanic Add 125 mg

i Amoxicillin and Clavulanic Acid

Each film coated tablet contains @

Potassium Clavulanate Ph. Eur.
Equivalent to Clavulanate Acid 125 mg

250/125 mg Tablets Amaoxycillin Trihydrate equivalent to
(Enhancin 250 f 125 Tablets) anhydrous Amoxycillin 250mg
For export only Potassium Clavulanate
Y | Equivalent to Clavulanic Acid 125mg
k | Co-amoxiclav Tablets BP Each film coated tablet contains :
{Enhancin Tablets 375 mg) Amoxicillin Trihydrate Ph.Eur.
[for export only) equivalent to Amaoxicillin 250 mg =
Potassium Clavulanate Ph.Eur. o
. equivalent to Clavulanic Acid 125
| Co-amoxiclav Tablets Each film coated tablet contains : &
(Enhancin Tablets 375 mg) Amaxicillin Trihydrate Ph.Eur. \ 1\
(for expaort only) equivalent to Amoxicillin 250 mg Ve, %)
Potassium Clavulanate &G
equivalent to Clavulanate Acid 125 mg T
m | Co-amoxiclav Tablets Each film coated tablet contains :
{Enhancin Tablets 375 mg) Amoxicillin Trihydrate Ph.Eur.
(for export only) equivalent to Amoxicillin 250 mg

n | Co-Amoxiclav Tablets BP 375 mg Each film coated tablet contains:
{Enhancin Tablets 375mg) Amaoxydllin Trihydrate IP equivalent to
Amoxycillin 250mg
Diluted Potassium Clavulanate BP
Equivalent to Clavulanic Acid 125mg
o | Co-Amoxiclav Tablets BP 375 mg Each film coated tablet contains:
(Enhancin Tablets 375mg) Amoxycillin Trihydrate BP
Far Export Only equivalent to Amoxycillin 250mg
Potassium Clavulanate
equivalent to Clavulanic Add 125mg

Conditiont:

Cosmetics Act, 1540 from time o tma

Pursuant to the dirsctions contained i Govt, of indla, Minmiry of Health & Family Welfare, New Delhi letter no. X11011/1/2011-
DPCO dated 1-Oct-2011 the trade names of the products are deleted
The licentes chall wibmi dats on @fety and eificacy of thowe permitted tems of F.D.C which do not appear in [kt of Rems approved
bry DLC.G.l. New Dalii, within sightsen morths w.e f. 15-01-2013
The Licensee thall not manufacture ary drug formulation which s prohibited by the Gowt. of india Ufs. 26-A of the Drugs and

@ LAARR 208" S oo (¢®

I I

Content of Parscetamal changed from 500 to 325 mg as per the DCGI ketter mo.: 18-06/2011-0C dated 23-09-2011

Page Mo 18 @z
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SUN PHARMA - DEWAS BULK DRUG ENERGY INITIATIVES

Sr. No.

Description

Stoppage of dehumidifier in sterile block

125 HP Energy Efficient IE3 Motors (03nes) for Brine Compressors....

Auto Tube Cleaning system instalied for chillers condensers (11nos chillers)

Compressed air demand side Master Air Control (MAC)

Replacement of Cooling Tower Solid Aluminium fan blade by hollow FRP Fan blade

Energy Efficient CT pump-

Screw Air Compressor against reciprocating old air compressors

FEEE G D RS R

Reduce Ceiling Height for PP/FG wherever required, identified area Plant 2,3 E 4 PP/FG area.
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Annexure-{4 0

X

- SUN PHARMACEUTICAL INDUSTRIES LIMITED DEWAS

FORMULATION WATER BALANCE

WATER CONSUMPTION
Qty. as per CCA Daily consumption Oty.
t
_Wa ar code XD KLD .
Boiler - 120 &0
Cocling tower 340 242 |
Domestic [ 90 59 ]
| Manufacturing | 100 | o3 j
far-. ) [ 650 | 454
Water consumption (KLD) 454.0 l
Effluent Generations (KLD) 162.0
Cooling tower evaporation losses (KLD) 292.0 j
Fresh Water for Cocling tower Recycle water for Cooling tower Total _]
{KLD] (KLDY) |KLD)
242 a7 329
EFFLUENT GENERATIONS :
T\r;!e_aiEHIuent i Qty. as per CCAin KLD Qty. in KLD |
MIg. process = i 100 60 = I
Cooling Tower L 80 | 37 |
Holl_eﬂiowduwn 50 - 25 .
Domestic i 90 40 2= [
Total 320 162 B

text here




Uxinl

SUN PHARMACEUTICAL INDUSTRIES LIMITED DEWAS

BULK DRUG WATER BALANCE

WATER CONSUMPTION
Pt e Qty. as per CCA _Daily consumption Qty.
" KLD KD
Boiler 150 113
Cooling tower 650 186
Domestic 100 G0
Manufacturing 750 175
Others 500 a2
Taotal i 2150 576
Water consumption (KLD) 576
Effluent Generations (KLD) i - 254 ‘
Total losses (KLD) 32 '
[ Fresh Water for Cooling tower | Recycle water for Cooling tower Total
(KLD) (KLD) (KLD)
186 120 306
EFFLUENT GENERATIONS I
Type of Effluent Qty. as per CCAInKLD | Qty. in KLD
| Mfg. process 500 168
| Cooling Tower 90 20 |
| Boiler Blowdown = | 15 = 8 :i
i Damestic 95 58
Other = - o 0.0 0.0
| Total N e 700 254
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Central Pollution Control Board

Annexure=15",

Online Continuous Emission Monitoring System Report

2
cpch

Report Type: Single Industry Single

State: Madhya Pradesh

Category: Pharma

Station Report
e M e s Monitoring | pararcters PerlodFrom | oo x| Averaging. ‘Aggregation’
J'h'.’,éafaw gt | Bt Raprcterss B0 | Berted To | Siiinmerval 40| #5054
Industrial Area
St Mo. 3, A.B.
Road, Dewas, 12MP325_ETP BOD, Flow 7
Phannane_l.itlca Madhya dSU‘FI_Dawas Outlet, TSS, 13—Jurli 2024 13-..Iurln—2l:|'24 houry Average/Mean
| Industries 00:00 232.58
Lid.-Dewas Pradesh pH, COD
' 455001
Alart Thresholds
.::-f-‘?._-.:.'. §E’ﬂ’5ﬁ“rf o 1[ Pf__l’il‘llﬂ&f-- “i“: = i“ - Max
12MP325_ETP_SUN_Dewas coD N/A 250 mg/L
12MP325 ETP_SUN_Dewas 80D NIA 30 malL
12MP325_ETP_SUN_Dewas 1SS N/A 100 mg/L
12MP325_ETP_SUN_Dewas pH & pH B.5pH
Chart
2.5 7] b »
17.5 351 R T T
S T .ﬁ%ﬂ%ﬂm
E s{ig 512 |2 -\
%155 = 12515 5“"25/ .
] S 4{E 104E £ an4% |\
3 14:':13@ ?_5~|8 §15- (i
1 L
3 2 517 251" 10 » ™
T 0.5 | —
1 2.5+ ] L "5 " -
] Ag . s T
06:00 08:00 10:00 12:00 14:00 16:00 18:00 20:00 22:0
Date
[ CoD (mg/L) -e- BOD (mg/k) & TSS (mo/l oH (pH) = Flow Outlet rmuhﬁ]
Report Data
 Datetime cop(mgl) | BOD(mall) rss(many. | e | oliflst(mihr)
13-Jun-2024
05:30:00:000 321 4.9 9.8 7.4 0.0
13-Jun-2024
06:30-00-000 34.0 7.3 8.5 7.4 0.0
13-Jun-2024
07:30:00:000 34 7.3 8.7 74 0.0
13-Jun-2024
08:30:00:000 g9 8.8 19.4 7.4 03
. 13-Jun-2024
: T L
06:30-00:000 34.0 % 8.9 4 0

Mapoet pansnied from, (hap Srpctinnesm re i

e comn eeee 7 01 11O o 9103300

T pore A VA G

P~

6



: FiEe A : - Flow Outlet {m’/hr}

. Datetime coD (mall) BOD {mg:'L} | TSS(mglL). pH (pH)

THUH-ZUZ-‘! 34.0 7.3 B3 7.5 0.5

10:30:00:000

13-Jun-2024 8.2 7.5 0.5
3.9 73 ;

11:30:00:000 @

13-Jun-2024 940 74 B3 7.5 0.2

12:30:00:000 -

13-Jun-2024 B.4 7.4 24
4.2 7.5 2

13:30:00:000 s

13-Jun-2024 341 74 g.a 7.4 0.1

14:30:00:000

13-Jun-2024 et 7.0 B8 7.4 0.0

15:30:00:000

13-Jun-2024 4.0 73 83 T 0.2

16:30:00:000

13-Jun-2024 33.8 79 B.1 7.3 0.3

17:30:00:000

13-Jun-2024 8.8 7.4 0.2

338 6.9 i

18:30:00:000

13-Jun-2024 7.2 87 7.4 08

19:30:00:000 3.0

13-Jun-2024 4.0 7.2 8.7 TA 0.2

20:30:00:000

13-Jun-2024 4.0 7.3 8.5 7.3 0.1

21:30:00:000

13-Jun-2024 4.9 73 a6 T3 0.1

22:30:00:000

13-Jun-2024 14.0 74 8.2 7.3 0.0

23:30:00:000

Rpowt peneraied from (T Uuchidens et n| Fleapond 41 cams. Cocginis @ 0 140 0220 o 83102300 2B Jure 3004 1401




- REGIONAL LABORATORY Annexure-16
M. P, POLLUTION CONTROL BOARD, LLAIN (M.P.)
T 17, BHARAT PURE, LLJAIN-456001
— Phone -0734-2510988, [-malk rimppcbuljainSgmad com
o
— e
- —
]
S Report Mo, 270/2024
- Date of lssue:  21-06:2024
L
Sample from : ;- M/s Sun Pharmaceutical Industries Ltd. , Dewas
= Description of Sample: =T
Sampling Method: - APHA 24 th edi 2023
Date of Collectlon : - 15-06-24 | Sample Volume - 241 Litre
- Date of Receipt : 13-06-24 | Plastic bottle & Glass bottle - Plastic bottel & Glass Botlle
Start of Analysis: 13-D6-24|Colleteted by = Dr. Ancop Chaturved), Scientist- B, CPCA Bhopal & Joint Team
e Date of Completion of Analysis: 21-06-24|Analysed by ;- Mr. Vishal Solanki, Chemist
Environmental condition durlng sampling
Preservation Status @ As per Protocol
Visual Observations ;
1 Colour : Clourless
2 Apperance ; Clear
3 Odour : Ddourless
5.Mo. Parameters Unit Test Mathod Resull
1 tpH pH Units  [APHA M th edi 013, Electrometix Warthod 4300 H+8, 711
2 ‘U\hrlﬂr a1 il APHA M th pdh IO Argendormelin Method 4500018 74
1 |Total Solids MR [AFHA At el H03, Coaimetic Method 1540 3 138
: =
4 [Suspended Solids mg AFHA 24 th edh 1011, Gravimetric Method 7540 0 B
% [Total Dasoived Salkds e [APHA AN rd I0IN, Gravimetnc Methed 1540 C ' 192 —
& |B.0.0J 30y 27°0) mgl 15 3025, Fart-44, 2023 (3-Day B.O.0. Testl 112
7 |chemical Quygen Demand mg APHA 7010 edi. 3021, Open Reflus Method 57208 10
8 |phosohate ss PO-P mgh APHA 74 th efi, 2023, Method A500-FD-STanncus Chisfide ND
5 |0 & Grease mgfl APHA 24 th edl. 2023, Gravimetric Method 55200 ND
10 |Henavalent Chramium mafl ND
- 11 [Lead (s pb) me! APMA 24 th edi, 2023, Standard Method 32118 ND
12 |Mercury {es Hg} mfl ND
-
IMEHCATRON | [} FALAMETER SOLY MOT CONFIRMTO Nl
- standaidy orescribed by MF PO E in MUP Gazetie Ji3) The repadt thill nod be repssduced peoent e ball, witha®  permasen of Ragonal Laboratody,
P |ncttcavion, dated 25-03-198% WLP, Pollution Contral Boad, U
 [suncards prescribed in Envirament [Protection ] 121 Mo Stamutgry habllity sccetird for ssmales nat (ofected by MR
- Rugles 1986,
3] The remuly rebate oaly to the tampale festen
§  |NOD- Mot Detected, BOL- Below Drteciable Limi
14} Sample proesved 0 sealed poadition

r
3 \
Y
{Pratim Khare)
A5 Authorired Signatory

‘:‘:rﬁr':ib_,\hllgt

End of Test Report




REGIOMNAL LABDRATORY
M. P. POLLUTION CONTROL EQARD, UNAIN (M.F.)
—— 37, BHARAT FURI, ULIAIN-356001
S e, Fhone 07142110084, [ mall mppcbufising® gmall.osm
e
~ —_————a—
—_0N EPORT
ANALNSIS REPORT FORWATER / WASTE WA TER SAMPLE
. Report Mo, 271/2022
Date of Bive: 71-06-7024
* .
Sample from : - M5 Sun Pharmaceutical Industries Ltd. , Dewas
ke Description of Sample: :- Treated Domestic waste water at S8 belore reuse in gardning
g sampling Method: . - APHA 28 th edi, 302§ =
- [Date of Collection ; 12.-06-24] 5ample Volume - 241 Litre
|Date of Recaipt : 13-06-24 | Plastic bottle & Glass bortle - Plastic bottle & Glass Bottle
9 [start of Analysis: 13.06-24| Calletcied by :- Or, Anoop Chaturvedi, Scientist- B, CPCB Bhopal & loint Team
|Date of Completion of Anabysis: 31.06-24 | Analysed by - Mr. Vishal Solankl, Chemist
Environmental condition during sampling
Preservation Status : As per Protocol
WVisual Observations ;
1 Colour : Colourless
H Apperance : Clear
E] Odour 1 Odourless
S.Mo. Parameters Unit Test Method Result
1 lpH pH Uints  [APHA 24 th 2l 2003 Drarometric Method A500-H=D, 116
! |cworide as CF mg APHA Jdtn gdi 2010, Adgenimemerric tethod 50018 114
3 [Total Solldy mgl APMA 1ty i, 2025, Crmviretric Method 1540 B 1038
& |(Suspanded Solidy mgl APHA 24 1n e M2, Crpareetric Methed 25400 10
5 |Total Dissodved Solids mgt APHA 24 th e 2021, Granmetric Method 2540 C 1028
6 |mo.o.3Deys 27°C) mg 1S 3025 Part-24, 2023 (3 Doy B.O.0O. Test) B
7 |Chemical Owygen Demand mg AR 2 1 ech. JO21. Open Reflun Method 52000 20
& [Fecal Collform KIPNTIO0m] |APHA 24 th adi 7003, Standard Method 120
0 |[ON & Grease mg APHA 74 th edi, 2071 Grawmetne Methosd 5520 8 BDL
IOCATION * (] FARARTTUR DO R T DOl T =11 =
Srandards preseribed by MOPPCR i WP, Garerre (1] The separt shal nol be veproduied pacopt nfull, without  permisdon of Regional Laboratcry,
- b |ncnfication, diced 7503 1568 W B Palhyton Contrel Board, Ujaen
2 i::?&wmﬂm in Eroment (Fratecion 1 o) g0 Loy labday acenpted for sampies not collected by MP P CR
- (30 The desult relate oy 1o the Sampale teted
5 HWO- Mot Detected, BOL- Relow Detection Lmi,
Ol B Grease Detactlon Limit 1 mg/l,
T
14} Sample receherd in wealrd cendition 1
- M,\ ,
(Pratim :cFC;:}_-’
- End of Test Report W Authorized Signatory
P ]
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REGIONAL LABDRATORY

M. P. FOLLUTION CONTROL BOARD, ULAIN (M.P.)
— 17, BHARAT PURI, UAIN-255001

e Phone -0734-2510984,  E-mai- rimppcbujain@gmai.com

————

—_———a=

e, L JEST REPORT
Report Mo, 272/2024
- Date of issue;  21-06-2034
Sample from : = Nallah water before antering In M/s Sun Pharmaceutical Industry Lid.
Dewas Premises near Rajiv Nagar, Dewas

Description of Sample: :- Mallah water
Sampling Method: = APHA 24 th edi. 2023
Date of Collection : 13-06-74|Sample Volume - 2+41 Litre
Date of Receipt : 13-05-24|Plastlc bottle & Glass battle - Plastic bottle & Glass Bottle
Start of Analysls : 13-08-24|Colletcted by - Dr. Anoop Chaturvedi, Scientist- B, CPCB Bhopal & lolnt Team
Date of Completian of Analysis: 21-06-24| Analysed by - Mr. Vishal Solanki, Chemia

Environmental condition during sampling :
As per Protocol

Preservation Status :

Visual Dbservathons :

1 Colour ; Turbid

1 Apperance -

i Odour : Unpleasant

5.No. Parameters Unit Test Method Result
1 [pH pH Uinits | AFHA 28 th e JOI1, Blectrometric Method 4500-He D 5.42
1 |Chioride as O mpfl [AFHA M th el 23, Argeniometnic Method 4500-0-8 180
3 |Total Solids mgfl (APHA T4 th ed JILY, Gravimetns Mathed 23400 1972
4 |Suspended Salids il APHA 24 th el M0, Grnametrc Manhod 258D D (]
5 [Toual Dissolved Solids mifl APHA 24 pdi 2000, Gravimetnie Mathod 2540 C 1912
& |Bong3pan2?0 mg/l 1% 3075, Fart-44, 2023 (3-Duy B.O.0. Teat) 28
7 |Chemical Owygen Demand mg APHA 24 1h edi, 2000, Open Reflus Method 5270-8 110
& |Phosphare sy PO,"-P mgA APHA 74 1R pdl 3070, Mathnd 4500-PTH Srannous Chloride 1.04

OMCATION [ L PARAMETEE DOES 1l CONFSM TO-

Botei-

1 Inoufcation, datet 1503 1584,

Srandands rescribed by MP P LR n BUF. Garelte

{11 The report anall not be reproduted sxcept in Rt without  peemission of Re ponsl Lanaratony,
K P Poligtin Condigd Soard, Jjan

: Fales 1986

Standards prescriées n Emdroment Infﬂ‘lt‘:" |

W Surtutory Bability sccested Yo wampley not collecied by MUPFC B,

] MO Mot Detected . BDL: Below Detectable Lmi

A} The desult relate by te the lamapsle teited

|4} Sample recenaed o skl condidon

M’\ :
-_-""r.-'- :
[Pratim Khare)

£nd of Test Repon xﬁ-ﬂuihﬂ!l-: ed Signatory
L2 u-\l(]'f, s
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REGIONAL LARORATORY
M. P. POLLUTION CONTROL BOARD, UJAIN (MLP.)
R — 17, BHARAT PURI, LLIAIN-456001

i ~—— Phone 07342510084, £ mailk Amppcbujjain@gmad.com
e

—_————a—

—— TEST REPORT

Sample from :

bl SIS REPOR WATEH WASTE WATER SAMPLE

Report No.  273/2024
Date of lssuer 71-06-2074

- Mallah water collected outside premizes of M/s Sun Pharmaceutical Industry

Ltd. Dewas before mixing to Na gdhaman Nallab

- MNallah water

Description of Sample: -

Sampling Method: - APHA 24 th edl. 2023
[Date of Coltection : 13-06-24|Sample Volume - 2¢+1 Liire
|Date of Recalpt : 13-06-24 | Plastic bottle & Glass bottle - Plastic bottle & Glass Bottla

Start of Analysis :

13-06-24

Colletcted by i~ Dr. Anoop Chaturvedi, Sdentist- B, CPCB Bhopal & Joint Team

Date of Completion of Analysis:

21-06-24| Analysed by - Mr. Vishal Solanki, Chemiit

Environmental condition during sampling :
Preservation Status @
Visual Observations :

As per Protocol

1 Colowr : Turbid
2 Apperance :
3 Odowr : Unpleasant
5. MNa, Parameters LUnit Test Method Result
1 [pH pH Uinjty  [AFHA 74 th el 2003, Plectamenic Mipthad AY00-H+B. 6.BE
1 |omberidess O men APHA T2 1k el 2070, Arprnanimetric Methad 4500-C1-8 LT F]
3 |Toual Solids mefl APHA 24 th el 1028, Grindmetrne Method 2520 B 1524
4 [Suspended Solids mgfl AFHA J4 th edi 200, Gravmetric Method 2540 0 T
5 |Totsl Dissobved Sclids mefl APHA M th e, J021 Gravinetrhe Metnod 25100 1852
€ [(B0.0[31Deys 17°c) mgfi 1S 3075, Par-44, 2023 (3-Day B.O.0, Test) 26
7 [Chemical Ooygen Demand mgfl AFHA 24 th edi JOTE, Open Rellua bethod 50108 ki)
3 |Phosphate as PO, mEfl | |APHA 78 th ed K021, Mathod ASDG-PD-Stannous Chiaride 0,92
[ EACATION | [ FARAMETIR DOLS MOT COMPIM TD- Neglg:
1 arniarrt piescriind by MLP PO B in AP Gaterte [i1] The repont shell not be reproduced except in hill, without  perminsion of Regioes Laboeateny
nenfif zathon, doted 1503 19040 WP Polgtion Contred Board, Uisn
5 iul-:-r:;“:ftnﬂm-um Ervie oment [Prolection | 14330 S btory ity scepted for samples ot cofierted By MLP.E.CE
i i E

ND- Not Cetected . D06 Debow Detectabie Lmi

1§ The i raadt redate only 1o he tampale fested

{41 Sarmple receried In sealed conditon,

End ol Test Report

J‘v.'l’: —

|Pratim Kharz)
tlauthorlied Signatory
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sun Pharmaceutical Industries Ltd, Dewas
Title: Entry and Exit procedure for Employees and Visitors in Production area

« Follow the procedure of gowning/de-gowning 10 enter/exit respective area,

. Personsworking in the process area shall remove their wristwatch and personal
belongings, jewellery, stick bindies and keep them in their lockers before
entering process area.

« Dispose-off the used hand gloves, nose masks and used shoe covers into the
collection bin/waste bin.

« Whenever a person needs to handle product hel she shall wear an additional
pair of gloves over the gloves already worm. After the completion of work the
additional pair of gloves shall be removed and disposed-off in collection bin/
waste bin.

« Employee/ Visitor can also put on the Beard Mask if required.

« Persons working in process area should put on hand gloves to cover maximum
hand area, before entering core process room.

+ Long length hand gloves shall be used in the process area 10 avoid
squeezing/gliding of hand gloves while performing the process area activities.

« Never go out of the process area without removing the process area uniform.

ENTRY PROCEDURE TO THE PRODUCTION AREA,

« Enter into the air lock by pressing/touching the door inter lock button/Sensor.
« Enter into change room (street wear gowning / de-gowning area).
. Remove street footwear and street clothes. Put them in respective Lockers/
Rack/Almirah.
. Press the door release push button and enter into gowning area (wherever
applicable).
« Cross the cross over bench (Wherever available).
« Puton factory footwear available in racks beneath cross over bench/designated
place.
. Wash the hands using soap solution and dry hands using hand drier.
« Put on factory uniform available in Amirah in Below order,
a. Hood/Cap.
b. Wear shirt
¢. Trouser.
Check for proper gowning by seeing into the mirror.
Disinfect the hands using 70 % viv IPA Solution.
Rub the hands and in between fingers thoroughly till IPA is dried
Press/touch/ show hand to hand type sensor plates on door inter lock button.
Enter into the airlock where ever applicable or enter production area.

EXIT PROCEDURE FROM THE PRODUCTION AREA

. Pressftouch/ show hand to hand type sensor plates on door inter lock button.

« Enter into the airlock where ever applicable.

« Pressftouch/ show hand to hand type sensor piates on door inter lock
button (wherever applicable).

« Enter into the change room.

Annexure-17
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Remove factory footwear and keep them in racks beneath cross over
bench/designated place, cross the cross over bench (wherever applicable).
Remove factory uniform in sequence,

Trouser.

Shirt. -.

Hood/Cap

Dispose them in used Linen collection bag/designated place.

For Block A and C Open the door of air flushing tunnel.

Enter into the Air flushing tunnel.

EXIT PROCEDURE FROM PROCESSING ROOM AT SHIFT END.

Remove hand gloves, Nose mask, Tertiary Gown (Hood attached) / Antistatic
gown and additional pair of Brown shoe cover near the demarcated area (yellow
safe zone) in Process room and discard in designated place with in processing
room.

De-gowning shall be done in such a way that the person stands closer to the
yellow safe zone (taking care not to enter in the yellow safe zone) remove the
hand gloves, head gear/snood, mask, followed by the tertiary gown. Care
should be taken to remove the bootie one by one and stepping over the yellow
safe zone, thus preventing dust falling into this yellow safe zone.

EXIT PROCEDURE FROM PROCESS AREA

®

Prass/touch/show hand to hand type sensor plates on door inter lock button
of process area change rcom and enter process area change room

Remove pair of shoe covers while swinging over the cross over bench and
dispose them collection bag. Pressftouch/show hand to hand type sensor
plates on door inter lock button and exit from the process area change room

";'"‘Q.
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ENTRY AND EXIT PROCEDURE TO THE PRODUCTION AREA - FOR EMPLOYEES

(GENTS CHANGE ROOM)
___ EHTRY PROCEDURE TO THE PRODUCTION AREA

SOP024925

ENTRY AND EXIT PROCEDURE TO THE PRODUCTION AREA - FOR EMPLOYEES

(LADIES CHANGE ROOM)
EHTR’I" PROCEDURE Tﬂ THE PRODUCTION AREA
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Sun Pharmaceutical Industries Ltd.
Plol No.-2-2A, Industrial Area - 3,

Dewas - 455 001 (M.F), India

Phone : (91-7272) 495100
www.sunpharma.com

CIN : L24230G.J1993PLCO19050

&1 : 24 /12 /2021

AT

it FiEiE o1 g frar s} 5 RAm 01,/01 /2022 9§ 39/ 9Ee w fug ol
mramat . F=fafae fme oReds g ai-

1, Fr=fafas denfen firge & 999 w0 g@alat (s6o) arnfie mdaiit & B fBams
01,01 /2022 ¥ T &8I

( ‘ Shift A Shift | B Shir cshit __ |esmt |
Timings | start | End Start End Start | End | Stant End |
| Existing | 07:00 | 15:30 | 15:15 | 23:45 | 2345 | o07:00 | 08:00 | 17:30
| |
| Maow 07:15 | 15:30 15:15 23:30 i 23:15 07:30 | 09:00 17:30

2. P=fafaa wEg e & g9 o oftang, (ap) amnfa =t @ B B
01,/01 /2022 | &1 &

| shift Psmﬂ B Shift ‘cohk — — TGshtes |
Timings | start End Start End |Stat  |End | Start | End |

Existing | 06:00 | 14:00 | 14:00  22:00 | 22:00 | 06:00 | 09:00 | 17:30 |

| New | 08:00 | 14115 | 14:00 2245 2200 | 0645 | 08:00 | 17:30

ars w1 wafgREd gy fafide, daw

Registerad Office “SPRRC. Tercialia, Vadodara - 390 012 Gujarat, INDIA [ T

Feachng Peopie Touching Lives




